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&xnacl of Poras 4.39 la 4.52 of thc 50th Xt$wrt of thd RAG. (Third 
toA Sabha) 

4.39. The Suh-Cotnmittec were informed that the procedure adopted 
by the office of the Iron & Stcel Controller in enterin into these deals Z and in granting pre-import licences was to first verify t at there was a 
valid eontract bet\\*cen HSL and the party for export of semi-fbishcd steel 
and thereafter give 411 import licencc on application by the firm on fur- 
nishing the requisite hunk-guarantee or letter of credit. However, in one 
instance ( i .e.,  of M,s. Kam Krishan Kulwant Rai) a licence was issued 
"inadvertently" evcn without their entering into u contrwt with the H.S.L. 
This firm madc :in oticr in Murch, 1y60 ilnd the deal was approved by the 
a c e  of the Iron cYr Steel Controller on 5-5-60 and the import licence was 
issued on 7-6-60 (5  I,'Ls, of value of Rs. roI hkhs were issued). This 
'mistake' was found out in November, 1960 and efforts were madc to 
pasuade H. S. L. t 1) make available the steel for being exported and thereby 
cam foreign exchengc to off-set the foreign exchunge lost by way of im- 
ports. 

4.40. Asked when the omission came to their notice und whether any 
responaubility was fixcd in the matter, thc Dcputy Srccl Controller stated 
that " the firm subnlittcd an import licena application. There was a bank 
guarantee and they ukcd for prc-import licmcc. It is nccwsary to find 
out whether H.S.L. hns contrat or not. It was not done in this case by 
mistake. Assistant Checking Officer did not check it. H.S.L. said that 
the firm approached them for contract, they have not signed the contract; 
they (i.e., S t e l  Controller) have given import licence. They found 
that mistake has tscurred. The lctter wus written by the Controller to 
the Chairman, H.S.L. that this mistake occurred and H.S.L. agreed 
to findisc the contract H ith them. This was squared up. There was lapse 
on the part of the officer concerned. He was told to be more careful in 
firturc. Actually there was mistake on everybody's part. Responsibility 
was there squarely on all of them, the firm, the officer and clerk concn- 
ned." 

4.41. When pointed out that this mistake came to their notice when 
the matter was reported by H.S.L. otherwise there was no system by which 
they could discover it, he stated "it ought to have bcm checked. I quite 
agree that there was no regular system." It was also stated that the original 
deal was sanctioned in May, r g 6 0  and the mistake came to their notice only 
in Novanber, 1960. By that time i.e., November, 1960, the party had made 
imports of 8297 tonne of steel valued at Rs. 95 *08 lakhs and a balance of 
149 tomes worth Rs. 3 -90 lakhs was only left. The customs permit was 
stopped at that time until the party entered into contract with H.S.L. 
(which was done on 18-1-61). The party madc t$ remaining i r n p o r ~ ~  
wanh Rs. 3 9 0  lakhs by February, rg6r, thus maAung total impom af 
Ib. 98.98 lakhs. In regard to exports made, the D uty Steel Cant- X ralla aattd that "they have not exported anything. e contract with 



4 .g. Asked why in spite of all this happening, bry did not have m y  
dcpanmend enquiry against the atlics cmoancd, the Deputy Sbel 
Controkr stated that "the &ccr concerned who hap ed to  k myself, 
put tht entire case beforc the Gmuok. He could C ve done it, I waq 
m y d  thc ntficcr m what can I say. It is a wry bad case. I am wry 
much concerned about it. I quite it is a very serious tapac. I was 

wrote that it is a vay suiw &pee. f d i n p  very much about it. I m r  
I rigned it. I should have checked it." When asked whether be toak 
any action against persons who put up the papers to him, hc stated that 
"1 have warncd thcm. Aftcr all he is a poor clerk. I have reported to the 
iron und Steel Controller and said 'it is upto you to take whatever actioa 
~ Q U  consider necessary'." 

4.43. In order to get a contract entered into by this party with H.S.L. 
the Irtrn & %tcc*l Controller took up the matter with the Chairman, H.S.L. 
in Novernl v:r, I yho. In this connection, the Sub-Committee also n o t i d  
t rc ,111 r hc f ).O cc~rrespondencc that passed bcrwcen the Iron & Steel Cont- 
roller und the (:hairman, H. S. L. ('Appendix XXIX) that the Chairman, 
H.S.L. in his letter dated 26th Novembr, 1960. had pointed out to the iron 
& Steel C hntroller that "offering material for export to this party at this stage 
could rmult In cunsidcrublc criticism." I'hc Stecl Controller in his reply 
dated 13-1-61 suted that "I am a little puzzled at your st.itcn.tent rn thc 
ctfwt thut oircnng materials for export to Itam k ishan  Kulwnnt Rai could 
r ~ m l t  in considerable criticism." On bcing pointed out that even this oh- 
scrvution of 26th November, I 960, of Ch~irnun,  H.S.L. did not arouse any 
curiosity in the hiinistry or thc Stecl Controllcr'~ office to go into thc details 
of the citsc, but on the other hand effortq were made to justify the wholc 
thing, the Secretary of the Ministry stated during evidcncc th:\t "wh~t the 
Chairman, H.S.L. said was that muterials lying III stock at their plants could 
now be sold by thcm on cash and th:~t barter dcal would result in consider- 
ithie criticism. Th.it is the burden ot'this lettcr. The Stet.1 Controller's 
point is thut it is not correct to sell everything apinst cash. Therefore, he 
says that he is u little puzzled, etc." He, hrrwe\w, admitted that the Iron 
Sr Steel Controller was bound to writc such a letter and that "it is pf'eclly 
possible interpretation" of the position that the Stecl Controller was in a 
tight corner at that time and wanted to cover up the mistake as soon as 
pcssible. 

4.4. Asked at what stage this serious rnktnkc came to the notice 
uf the Ministry and what action they took on that, the witness 
stated thut copies of the correspondence between the Steel Control- 
ler and H.S.L. wcre sent to the then Secretary of the Ministry and 
that in a note written by him on 28-1-1961. on the Steel Controller's 
letter of 13th January, 1961 itself it is statcd "It is the rejection of 
this p r o p u l  by the H.S.L. which will invite criticism." Continuing 
the witness m t e d  "I cannot find frcrm the file any action recorded. 
It appcars that he (the then Secretary of the Ministry) also took 
the view that it was u pcnuine mistake." 

4.45. In this context the Sub-Cornmittce noticed that before writ- 
ing his first letter of 14-11-60 to the Chairman, H.S.L. on this matter, - * Reproduced in A ~ c r u r c s  I to 111 of this Appendix. 



The St@ thcrollcr had inf'onnaf discusions with Chairman, HAL. 
and thc then .Scmwy dt' the Ministry at Durn D m  Airport on 
13-1 r d o ,  The l a n e  dm spdce to thc C'hirman, H.S.L. about this 
matter. Askcd whether the Secrc.lraty's good afiicc was wed because 
the Stecl Cantmllcr nwJd not persuade thc Chairman, H.S.L. and 
cnrrcct the miwke, the witness statcd that "it did not appear like 
that." On hctng pointed out that though the then Secrctury of thc 
hiinistry cumc to know about the mistake, hc had no amments to 
make upon that hut on the other hand he  auld not restrain him- 
self' from comnlenring on one sentence of the Chairman, H.S.L., the 
witness statcd that "I think hc must huvc ucccpted thitt it w s  a 
penuinc nvtrsight." 

4.46. Askcd whcthcr any record 01' thc diucu~sian ut Durn Uum 
Airpan was kept by the then Secrrtiwy of thc Ministry, the witness 
rcplicrl in t hc neputivc. 

4.47. One of the main conditions for allowing prc-import Hcence 
was that there should be a firm export contract, b which the I Ministry of Finance meant a contract with the fore ga buyer, but 
which was wrongly interpreted by the Iron and Steel Controller as 
a mere sales contract with the Hindustan Steel Ltd. This was a 
condition precedent before granting any import licence. The Iron 
and Steel Controller issued import licences worth over RY. I crorc 
in favour of MIS. Ram Krishan Kulwant Rai in June, 2960 withouL 
verifying that there was a valld contract between tbe party and the 
Hfndustan Stecl Ltd. This was completely in contravention of tbe 
instructions of the Ministry of Iron and Steel and the Sub-Committee 
feel that this was a very serious lapse, It is not easy for the Sub- 
Committee to believe that import licence worth msrc than a crore 
of rupccs could be issued at a time to a single party by 'mistake'. 
The Sub-committee cannot understand nor can it approve of the 
system under which import Ucencee worth more than u crore of 
rupees could be issued to ol party Inadvertently by 'mistah', The 
Sub-Committee take a very seriou~ vicw of thts 'mistake' or 
inadvertence. 

4.48. It is alro ,very ~urprising to note that there is no regular 
system in the 6 c e  of the Iron and Stecl Controller to detect such 
mistakes and they came to know about i t  only in November, 1960 
when H.S.L. pointed out after five montbs of the issue of import 
licences and by which time the party had madc bulk of imports. 

4.49. What is still more disquieting is the fact that in spite of the 
frank admission by the defaulting officers of the seriousness of the 
lapse, no enquiry seems to have been held by the Steel Controller 
into the matter. There appears to have been no feeling in the Steel 
Controller's office that something serious had happened. On the 
other hand persistent efforts were made to cover up the whole thing 
and the H.S.L. was made to enter into a contract with the party by 
seeking the intervention of the then Secretary of the Ministry. 

4.50. The Sub-Committee also note that it was ody  after an in- 
formal discussion at  Dum Durn Airport on 13th November, xgbo whcn 
she three officers, mentioned above, met there tbat the letter was 



mltts lbytL+krram~dSta?Cea~totkC&kmsm,&S.L.d  
w p i ~ c r d s l m d t o t S I I t L a r & c r r # y d t b c ~ .  Tb89b- 
Gem-iid t l . t ~ l D l l t i ~ . n p r d b k g t L B . l r p r s h ~ t . L c a  

It rrrr bmw#t to tbe notfce d* Minlawy offraa and gb#l 
-beat m.nosr n b  thmn in a -011llrd report. 

t h t  momttktrPs serieor hmd h p p e d  and that tbe Iron m d  Steel 
COntdkr was uking s tep  t to  tcctfPp the ume.  

4 . s ~  T b ~ a g h  the tbtn Secretary of the Ministry came to h o w  
8bwt this matstake, be simply acquiesced in it a d  had not a ringlt 
word to m y  about it and CVCP did not keep a record of the diwru- 
don Lr bad witb tbc ofecers at Durn Durn Airport. On the other 
haad he could not res t r in  himself from  commend^ against an 
observation of the Chairman, H.S.L who wanted to be straight- 
fofirud aad flrm. Sucb an attitude of the then Secretary of the 
Minlrtrg could not be free from public criticism. Tbe Sub-corn- 
snittee fed that tbcrc was a positive frilrve on the part of the 
Department of Iron mnd Stet1 to enquire into this lapee. 

4. st. Tbc net result of this costly mistake has bnn ttlrrt the party, 
even tbougb it entered into an agreement with H,S.L, in January, 
##I, failed to export any quantity of steel and the country rrofCerrd 
8 lo- of f d g n  exchange e a r n i m p  of about Rs. 1 crom in th is  came. 
The Sub-Committee feel that this is n serious lapse which n n d s  
cnrquiting into for axing responsibility. 

D.O. No. (:/HKKK(p)/6o. Vhfidcntial 

Noiwnh~r 14, 1960.. 
Dcar Shri Srintigesh, 

This has reference to thc discussions we had at the DUM DUM 
AIR PORT yesterday itbout sale of slabs and ingots by Hindustan 
Steel against Bnrter deals. The particular case about which some 
diffidty has arisen dates  to a barter deal sanctioned by us in 
favour of MIS. Ram Krishan Kulwant Rai, one of ow established 
importers and exporters of' steel. Briefly the facti of the case are as 
follow :- 

MIS. Ham Krishrrn Kulwant Kai submitted on 28th March, I@ 
a barter proposal for exparr of 25,000 tons of slabs, ingots a d  blooms. 
We examined this proposal and in May, 1960, we communicated to 
thcm the terms and conditions under which their baner deal could 
be approved. I enclose a copy of this letter for your ready referena. 
You will see that one of the conditions laid down by us in this letter 
is that the delivq, spcdfication and pricc of the slabs, ingots and 
bloom to be exported will have to bc actually afged W o n  by the 
firm with Hindustan Steel Ltd. On the 6th of y, I* the firm 
accepted the tenns and conditions laid doum by us. 



On 1st June the firm a plied for an import Iicence for the mate- 
rials to be imported under & s hamr deal and ebo h W  a Bank 
Guarantee for 15 w r  ccnt of the value of stores to bc imported bc- 
cause they wanted to import stecl before export. AcciwJil~g to the 
inaructkmi of the Jlinistp; we un uuthorised to allow impor! hc- 
fore export again.: I 5 pcr cent Bank (3usrentcc. prcwidcd we we 
satisfied that the titnt h n ~ c  madc suitnhlc mangcmcnts for export. 
Norrnolly, thrrefrrrc. bctbrr issue of dn import licence we should 
havc got it confirmeti by Hindumn Stecl t .  that they have no 
difficulty in supplwnc thc slalw, ingots dnd blooms which the tirm 
wants to cxpc~rt. L'ntortunu:c.ly in this pmticulur CUE this \v:ts not 
donc and 'in imp11  licence was issued to the h r m .  'I'hc trmr has 
also ~lrcndy in~pcv-~c& ~ubcti\ntii{l qunntitics ot' srcel :tgt~inst thc im- 
port licence gri~nted thcm. 'l'he questinn of nllowing. csyorts :)gainst 
this barter deal h : ~  therefore assumcd somc in~porttlncc. \Y'c have 
now becn intimncd h\- I-lindustitn Steel tlrirt the!. h a w  nor , ~ ~ r c c d  
to supply an!. slab. Irlpots or  looms to this party ,~g;~in*t this purti- 
cular &ill. W'c .irc ncv nwwre of the rcusons fix tlrc inability of 
Hindustun Stcel to wpj-1y thc requisite quantities of sluhs, ingots 
nr blooms to this p'wr In fbct wc havc becn repeatedly told that 
thc Rourkela Plant h,r\ ;~r.cumuli~tcd large quantitics of slabs und 
ingots which they .~rc uni~hle t o  dispose c~f as these ~ l i l b ~  Pk ingots do 
n o t ~ m f o r m  t c ~  an\ ~r.~nJ.irrt specification u r d  haw to bc sold as 
un:cstecl. I understml thcrc i\ kt proposal to roll these ingots and 
sliths into untc.stcd plates of' heavier sizes. 'I'his proposal is not 
a sound one as there 1s very little demand tin hcavy untestcd plates 
in the country I wongly fkel, thcrcfore, that tiindustan Steel 
should rather welcome proposals t'or export of' slubs mt! ingots lying 
in their stcxks. Wc. hati nctuolly contacted M/s. Hum Krishun Kul- 
want Rni to find out whether t h q  would br prepared t o  occcpt 
slabs & ingots which ilrc lying in stock at Rourkelu irrespective of 
the quality & A n a l ~ k  ot'this materials from stock. I enclosc u copy 
of letter which ha\ hern sent by the firms to us confirming that they 
wouldbe willing t o  ~ m p t  thesc materiirls from stock. In view of 
this ciitegorical acccpr,mcc by the firm, I am sure you will readily 
agree to make avoilnhlc 25,000 tons af slabs i~nd/or ingots as map be 
found convenient h) Kc~crrkcla for export hy the firm against this 
particular barter deal I shall be grateful if you %ill kindly issue 
suitable instructions immediately to Bery of your Calcutta Office to 
review the matter and to offer 25,000 tons of slabs and ingots from 
stock to this party and to sign the contract as early i is possible. 

On thc general question of disposal of slabs an3 ingots lying in 
stock at Rourkela also, I feel that a similar approach should be 
made i.e., if Hindustiin Steel is not in a position to sell thcm for 
export on cash basis, they might offer these materials to us for sale 
on barter basis. This would no doubt give us valuable f'oreign cx- 
change for import of' steel but also enable the Rourkela Stwl Plant 
toget rid of the large accumulation ofslabs and ingots which they 
would not be able to dispose of otherwise by rolling them down 
to unpopular sections. 

I shall be grateful if you will kindly issue immcdiate instructions 
in the matter to all concerned. I am sending a copy ofthis letter 



.m-Bhoorhalinllpsn-1 htvrltrrrdyrppriKdofthep&kmmrd 
wtro a& spoke to you about it pcaKerdPy. 

Shri J. M. Shrinagmh, 

=' Steel Ltd., finchi. 

C h p y  to:-41) Shri S. Bhootttalingem, 
Sccrctary to the Govt. of India, 
Dcptt. of Iron and Steel, 
New k l h i .  

'The pric'c fhr t h w  ingots tind slabs uould be the s m e  as offered to 
. \ I1~.  Ram Kristim K u l w i ~ t  Kai, ugninst their existing barter deal for 5,000 
t ~ s ,  nanlcly 84 D o b  nctt. FOB per metric tonne for slabs and 72 Dollars 
,lat per n~ctric tonne FOR for ingots. I would, however, point out that, 
'acting mnterial for export to this pany at this stage, could result in consider- 
;lhlc criticism. 

.\iuterids l-ying in mwk at our plnn~s, including Hourkla, can now be 
sold by us on a atsh b a l k  In fact, deals have already been concluded for 
apor t  an cash sale basis, for dl thc marcrials that our plants have been 
ablc to o."f:r. Of course, ycw will appreciate that whatever is shown as 
stock f i y r s  in the plants is not ail for mie, as the plants t h w v e s  w- 



I find we had previously written to yw,  suffSegting t h t  our surphrs ingots 
slabs be rolled into untested plates. Subsquent discwsion bawcen your 
&kc and Rourkela would indicate that thw 1s hardly any dunand in India 
for untested plates in the heavier chidines over 12 mrn. In the arcuma- 
tmccs, instcad of d i n g  the ineots a d  slabs us such, it would be p r t f e ~ ~ ~ b l e  
to roll t h m  into untested plates, ngninst export orders which we 
might bc able to prwure an a cash basis. This would also keep our Pfant 
Mill feJ, with minimum quantum of orders, to keep it running at m w o -  
rnicd rute. The export of finished prcriucts likc plates would ccxzainly 
give us e better rcturn. ua carnpured to thc export of our srt%l in the shape of 
ingots and slabs. 

I am, thzretiw, ;idvising my Pipon Sdcs Oftice to contact you far 
in~rcusing thc qii:~n~ity allotred for export from the present figure of about 
s,wo tons of' untcstcd plates to about 30,000 tons or more us may he found 
;~ccxssary for our IZourkclo Works. 

Yours sinccrcly, 
Sd ' -  J . M, SI4KINhciESH. 

,\I\, dear Shri Sl ir~napsh ,  

.\h! th~i~l\.. for your d o .  No. 173-CH/60 dated 36111 Il'ovanbcr, 
l o O 3  about thc .;,tlc of slabs and ingots by IISI, against lrrrrter deals. I 
purnoscly &liljfctJ .I rcply t o  your lettcr as I was awaiting fiirthcr comtnunica- 
t iws from your Iixpon Sales Ofice at Culcutta rcgnrding the pnniculslr 
deal which has to hc finalised in favour of Ham Krishan Kulwant h i .  I 
;tm sorry to rcnorr that we have not rcccivcd any further communication 
Srorn them a(; to whcthcr this particular deal tias sincc hccn findised or not. 
.Meanlr.hilc, wc h:rw rcccivd copies of some oI' thc lctrcru written by the 
fimm to your Calcutta Oftice. nut your Calcutta Office do not c c m  to have 
tdkcn army action in the nrattcr $0 far. 

1 am a linle puazlcd at vour statement to rile cffm thvt offering marcrials 
for export to Ram Krishan Kulwant Rai 'could rcsu'l in  cvrwidcrable criticism'. 
I wish you had ma&: it a little more clear ar to how your p ropad  to offer 
s ! , h  fijr L". 711:': to rhic; firm arminst thc deal which was sanc~ioned by the 
I r t w  av.ct C,:&C! ! :o.-~:;oIlcr ;I$ f:*r iwF, 11> .\I 1 1  ~ t , .  rr)Ar), and  duly comrnunicuted 
to your I .rficc could hc cririci~cd h v  urlylrndy ~.:~rticut~irl~' whcn Rourkela 
Steel Plant i, it i s  it.;: very h r g u  1 t t x k 4  f' S J h  and ingots. Thae 1 saw 



In uny rmc, 1 wauld requart you to tindisc thm plnicukr bmcr deal ils 
early pr; poa~it~lc us the pnccr, ot' steel in the World Market have bccn show- 
in o canaidwublc downwurd trend in rc~mt months and further delay ma!: 
rm f v cumplicatc mcatters 

Your s incady ,  

W- A. S. HAM. 
Sh. J .  M. Shrinngmh, 
Chairman, KSL, 
1'. 0. Hinoo. Ranchi. 

Cop f m u r d d  to Shri S. I3hwhdingam, Secretary to the Gcwcm- 
mmt o l  India, Minimry of Steel, Mines & Fuel, Department of Iron and 
Stad, New h l h i  . 

Sdl- A. S. BAM. 



Rdrcwu porriaM of tlu nspliirs- tihs Minishy Irorr 6 S t d  nlatin# ta 
porvrs 4.39 rcr4.52 ofrhesoth ibpmt qftk P A C .  (Third h h  Sabha). 

32. ji) ' f ie  Sub-Committee hrw, uulimined, in progru 4'34 of its Re- 
port, whether the instructions to the Im & Steel Con & an the working 
of the prcimports scheme w u t  dcnr and unambiguous and has indimred 
that the inrtnrction~ of thc Dcpwtmmt of Ejconomic Affain were appurcntly 
not translated in dear md wmbiious terms. It  has also held that as a 
result of this the iron 9 S-1 Controller undvs tod  "firm aport  cm- 
tract" to mean n mcr: sclm canfnrct with Hindustan Steel Limited rnthcr 
than a firm contract with a foreign buyer. 

Thc intation oi' thc Fin.~ncc Ministry in this case whilc implicit w u ,  
however, not explicitly stated in the noting nt the relevant time, tn that the 
Finance Ministry's note dated January 27, 1960 (page 246 of thc Report) 
used only the cxpr.4011 "there would nlwuys be a jim ca t tac t  for BXPQTI 
which would be. . . . . . . . . ". 'The phrusc "firm contract for export" hag 
been reproduced i n  exactly the m e  lanpuapc in the lust sentence of the 
Ministry of Iron & Steel insrrucxions to the Iron & Stecl Controller (pagcs 
232 and 234 of the Re rt). It cannot be suid, therefore, thut there wtu 
;any "watering down" o F" the instructions. It haa heen found on tunher 
examination of the relevant documents that even the ambiguity that may 
still remain in the use of such o phrase wiia specifically cleared up within a 
period of about six wccks. On March I o, r g60, the Iron & Stccl Controller 
wrote to the Ministry of Iron & Steel enquiring what exac~ly was the mean- 
ing of the expression "where firm contraa for expon exists" and en 
particutnr whether this meant a firm contract with the supplier o 9""" aport- 
able material or whether a firm contract for cxport with a foreign buyer 
was intended with only a letter of credit lacking. A reply was sent to 
this icttcr from the .Ministry of iron & Stecl on 17th March I g60, as follows : 

"Please retkr to your letter No. C/3/59 dated the loth March, I-. 
I have consulted the Economic Afiirs Depanmcnt. Government's 
intention is that at the time you allow import on a bank guarantee 
you should have aatisf ""r evidence that the wponcr in India 
has a definite coinmitmcnt rom a foreign party to purchase the 
tonnage propowl to be exported. We would leave the form of 
cvidmcc to you. 

It is clear, therefore, that whatcver ambiguity there mi t have been in 
a1 instructions was cleared up specifically by t e Ministry dim 3= thu dcrrnoc. 

R" 



As r prrtuninary point, Cjnvcmma~t would like to ritllw a t r en th  to thc 
frrx d u t  the need to balance imports to tbc mPximum artart pa&& with 
otposu under thir pte-import scheme ans not oval& by the then 
Scc~st~ry.  Wcll before the trmsacticmr thnr are rcfcrrcd to in this pertinrlar 
+rpect of the Sub-Comminac's Rcpcm, he drew the attention of tbc Inm & 
Stecl Controlh to the need for a r d a t i c  working of the rcharc in his letter 
of February zj ,  lyho, which is repnxiuccd at p a p  23% and 239 of the 
Rcpn. Thin p;lrticwlar firm, .\lessrs Ram 1irr~h.m K~lwant KPI, is cmc rtt' 
t h w  peniculrrly rcfcrrcd to in that letter 

' 1 % ~  import l~ccncc rn this caw wm issued on 5th .\lay. 14m and the 
mhkc cwmc to light in Novunhcr In Parqraph 4.50 the Sub-corn- 
mince t u ~  noted that rnfhrmetion regarding this kpc was hrrwtght to noticc 
in II r w d  u b w t  manner and hou rcfcmd to thc infonnal discussion at 
Dum Durn o i t ' p m  on I 3th Novanbcr. In paragraph j. 5 r the SubC'rni- 
nee hw also advcrtd on thc fact that the then Secretary did not even 
keep o rawrd of the ciiscux~ions hc had with the Oficcrs at Dwn Dum air- 
pot. While it is undoubtedly true that the thcn Secretary (who m pmsing 
through the airport after inrpectinp n steel pLwt) did not himscif rccord the 
diiiacucldims, Gtwernnmt w d d  like to bring to the notice of the Public 
Accounts Committee that the Iron & Stccl Controller communicated, in 
writing, thc gist of the discussions thc very next day t o  the Chairman. Hindus- 
tcm Steel, with a copy to thc Sccrcmry, Ministry of Iron & S t a l  Thus. 
within a matter of 2 or 3 days, the substance of the discussions at the airport 
did m fact come on rccord both in the Ministry of Iron & Steel and with 
Hindustan Stccl. It is not nccwwy when such discussion take ptce that 
the senior-mast Officer present, should W l f  record thc discussions, pro- 
vided that at any othcr level a suitable record was brought cm file without 
any delay and there was nn failure of the affcial machinen its il mult  of the 
then Secretary himself not recording the discus4ons. 

When the mistrake c m e  to light. the then Secretary tried his b a t  to 
mi@ the rniorclkc by corrective action. In the ultimate analysis the mis- 
take was in na ensuring exports commensurate with the a lthorised imports. 
It was 1.w this redson that the Secretary considered, and in the opinion 
afthe Govcrnmmt rightly, that the 1:rrger intcre~ts ofthc camtry demanded 
that fint priority should bc 'vcn to try and firifil the export cornmi-t 
znade -st this dtrrl, so t the necessary foreign exchange is earned. 
Such action at that stage could only be by calling upon the firm to discharge 
its aport obligation and by providing it to the kst a t c n t  pobsibk the nccts- 
sary quantum of steel far this purpose Gom Hindustan St tJ  Ltd. I t  was 
such action that the then Smer~ry directed should be taken as shown in 
para8 (tii) and (iv) Wow.  

Ib fir as disciplinary euion b conoancd against p m a ~  
for the arisrake in the Imn B Sted Gmr riJla7r Oflice, Govcrnmcn=L$ 



i n r b c . k e a a a f ~ a y a ~ c q u a r t i a r a c a r n r l t a t i a a ~ b y ~ I n r r &  
Su# lCanW, the tharSe~mrry&hrv thpdnorar tonnotm~ 
or clxpa that the matter wauM be purrnacd in the normal menner by the 
OHicas conccmai. 

a 

(iii) In paragraph 4. s t  the Sub-Caanmittct has remarked that the then 
Sccmmy could not "restrain bhn& from commenting against an OW- 
v a h  of the Chairman. Hindustan S t 4  Ltd., who wanted to be s t d g h t -  
forward md finn." The comment that "it is the rejection of this p ropod  
by H.S.L. which will invite critidsm" wns made by the then Secretary not 
in the course of my letter to Hinduatan Steel or to the Iron & Steel Control- 
ler, but on a co y of the Chainnan, Hindustan Steel's letter received by the 

rom the Iron & Stecl Controller; this copy with this remark rhn~eactaryP 
wacr then apparently filed in the Ministry's file. This mmmmt has to hc 
r d y  interpreted in the light of what hus k e n  wid ahovc, nwmcly the 
comnive action to bc taken to see that exports da rake place against the 
import that had been permitted. In other words, this commcnt was to the 
effect-now that the import licence had bear issued (by mitttake) to thc firm 
of ,MIS. Ram Krishan Kulwiint Hni, every effort shnuld bc mude to see that 
exportable s t d  is supplied to this finn, so that thc f i rm should have no cx- 
~vse for not fulfilling it3 export obligution und cilrtl thc neccsutrq foreign 
exchange for the country 

(iv) Paragmph 4.51 of the Sub-Committee's Report &o lrnplicrr 
that the Secretary W ~ I *  wrong in ditiering from the Chuiman, 
Hindustan S t n l  Ltd.. "who wanted to be strai htforwvrd and 
firm". A reading 01' the lmer of' C h a i m n ,  !'I indwtan Steel 
Ltd., dated 26th November, 1960 (pngc 249 of the Report) aha 
taken in its proper contact, shows that the point at issue wuR 
diaerent. t r  this letter. the Chaitmnn points out that offering materiul for 
export to this putty, hl s, Ram Krishan Kulwunt Rni, at this stagc could 
resdt in considerable cr~ticism. Rut it is obvious that this remark was made 
not with reference to the conduct or past untecedcnts of this particular 
party, but on account of the fact that the Chainnan cnvisuged at that time that 
Hindustan Steel would be able to sell on a cash hash some of these stccl 
products, and it was from the point of view of this commcrcinl possibility 
that the Chairman felt there would bc criticism if it was offered now to this 
particular party as pan of a barter deal. In fact, the Chairman himself prior 
to writing this letter had made a note in his Office file and referred the ques- 
tion to his staff as follow:-- 

"D.O. No. CiKKR (32)'60 dated I 4th November, 1960 fiwn Iron & Steci 
C h t  roller. 

Sub: Sale of Slabs and Ingots by Hindustan Stecl ilgain~t Iwrter dcaln 

Secretary Mr. Bhoothalingem mentioned this case spccificallv to me and 
I b e  disawscd it with him and the Iron & Steel Controller-Mr. Bam- 

(hkutta day bcfote yesterday. Thb is one way of reducing the qua& 
fm &dab and ingots which an chatwing up the Plant at Rourkela and I 
fd th# u n h  we have something specific against the proposal we may 
lccep Seaaarp't suggestion and agree to the saie of dabs and ingots t o  
h. Ram ICribbn KuhRant h i .  



o a r b c ~ q u a d a r , n u g I r b o b r v c y a ~ ~ m t o r & l d w a ~  
rharld~rhr#Eorwkoabarrabair to f m a & ~ C p a a n r g a i '  
T k m a t f f i a a o w ~ t i a ~ d c o n g & t i a r r r R a r t t d r .  

Mi- J. hL SHRINAGKS& 
xptxdo 

Mr. Dd, 
( F i k  No. S-3(r)/ckVol. VII-SW Export (General) oE Hkrdufflrn 

Steel Limited.]" 
It w a  evidently following thh aMIultation with his motf that the Chrir- 

mm had mentioned in hb letter that materials lying in stock at the Plant nuy 
be rokri by than on a a h  basis. l%is point was sepcially coatrowrtcd 
by the Iron & Stacl Controkr in his rcply bated January 23, 1%: (pga 250 
and 25r of the R e p r t ) .  In that Lcrw the Conaolkr had pintad a t :  - 

(a) the acrlar on cash and harts bpsis reolired by HSL were only Mz 
and $53 f.0.b. per ton M wrist a price of'w f.0.b. per ton which 
this particular firm was prepared to accept ; 

ibi thcrc was link demand in the country, and dcmbtful cxpon d e  
mmd, for untested plates which the Chainnm HSL had mention- 
ed; and 

(c) hence, takine particular note of the fact that steel prices world- 
over wcre m o downward trend, the allouncnt of steel to this 
rim was justifiable. 

Thc Chairman, Hindumn Stacl LC&, apparently rigrccd with this 
argument advanced by the Iron & Steel Controller, since there is no evidence 
that hc wrote buck to thc Iron & Steel h t r o l l c r  or the Government ques- 
tioning thcir validity. On thc other hand it appears from HSL'r letter No. 
SB/r 2 10, dared 16th January, r g 6 r  (rcfemd to at page 286 of thc Commit- 
tee's Rcpon) that within a couple of days or so ahtr the rrctipt of the Iron & 
Steel CantroUcr'sr later, HSL did in fact agmc to make supplies available 
to the parry for utpon. 

The Ciovcmrnent arc satisfied in the circumstances that the rben 
.Samtary, in making such effom as he did to pramate the possibility of ex- 
parts in this uust, wus acting only on o justifiable desire to avoid lose of 
foreign utchmgc and the Esct that he did not feJ callcd upon to give my 
ditaaiaru urr to any disciplinary action may not correctly be construed as 
acquiescence in the mistukc committed in thc &cc of the Iron & Stecl 
Controlkr, 

* 
Sdi- 

(N. P. .UTHUR) 
J&t S8mta9 to the Gawmamt 0 

I&. 



APP~~NDSX m 
S r ~ t m r w  mdt hv t)U Q u u v n ~ w ,  Pubfir: Accourrrs (,*nmlnirr6t?, rtt the 

Z~lk .!& m thr 28th Ju&, 1966. 
The fucfuai pwition about the mrttcr is  that thc 50th Rcwrt d the 

Public h ~ m u n t s  Cnmmittee ('Third Lok Sahhu) regording Export Pro- 
motion Schemes nnll thc nllied m m t n  with rcfcrcnct to para 88 of the Audit 
Rcpn (Civil) o n  Kcvcnue Hcccipts, r * ~ .  wiw prcscntcd hv mc to the 
I.nk Sahha nn Mi!! April. 

Chdpter I\' 01' t h t ~  K~p(rrt pertains to the Hitrter Deds dealt with hv the 
Iron and Steel ( 'ontrcrff er 

' m e  C>~mrnent~ tb1' the Ministrv of Iron cllr Stccl on the rccwmmenda- 
ttons made In Ihcprcr  I V  d'this Kcporr wcrc rcccived hv this Cnmmittee 
on 14)th July. I M ~  

O n  21st J u I Y .  ~ y h h  , t . ta ,  two days I,~ter) tlw .Mirrlstry of Iron & Slccl 
tcmv:trclcd to out ( ommittcc* a copy ot' the commcnts of the Ctmptrollct. 
~rnil Auditor Gcncr . I I  t r t '  tndiu, in which the (:, & A. G ,  st,ltcd us fbllows .- 

" I vie\+ ~f the fact th,rt Conamittcc of' linquiry ia propwxi 
to bc . tpp)intd bv Govcrtimcnr virir parn 3r of the Mnmo- 
r,inJurn. 11 IS not considered ncccsurlry t o  cxnminc nt this utugc. 
tVmou\ p i n t s  taken in thew 31 parir~ritphs, I'iirugraph 32 
cfcA wrh thc rm~mmcnddtions of 13.AC:, contained in 
p:ir,~pr,lphs 4.34 .4 .51  and 4.52 of their 50th Report und the 
finlrl ~onclusion rcclched by Government in thc last uuh-paru- 
graph ( 1 1  this pardgraph 1s in the nature ul adnriniatrtltivc jud- 
gement C. & A,<;. has no commcnts to otfcr on this ." 

O n  26th J u h .  1056, the Ministry of Iron & Steel rcqucsted as follows :- 
" I am Artucd to rcqurst that thc P.A.C.  may kindly convcne 

ttn c d g  meeting for considcri~tion of' the commcnts thrwarded 
to you bv Government " 

h.i will be sccn t'rom ubovc, the letter of the Miniqtry requesting an 
consideration of the commcnts of the Government, hus bem rcccivcd 

.only cm the cvcnlng of 26th July. This lener will he ccrnsidcrcd by the 
Committee in thc nonnnl course. 

I may add hcrc that so fdr as our (::mnittcc iu conccrncd we h ~ v e  not 
received any requcst or any reprcscntation from any scrurcc whatsoever 

:for examining any p~r:~cuIar mntter or to give our report. What wc huve 
received is in the normal course action taken report from the Minim v. 
'Thar is how we have treated it and our Cmmmittcc would examine it in the 

.normal c o u r . ~  nnd submit itt report to the Houwe in the normal course. 



The Public Awounrs Chmmittce rn their 50th Report (Pilraa 4 -  39 to 
4-52) hove ccwsunentecl on a case wherc pre-impon ww alioacd withaut 
cnauring a mt rac t  with 'Hindustan Steel Ltd. As indicated in lmer 
No. 211 13/66 'PA( : dt. 6-8-66 from the Lok Snbha Scctt ., the I .ok S i ~ b h ~ .  
adapted thc following motion on the 2nd Augwn, *- 

" ' 1 ' h ~  thw HOUSE, in the light ot the statanen1 made by the Ghdirman 
of Pohlic Accwnfs ('nmm~ttcc cm 28th July, r-, in L A  
Sahh~ ,  directs the Public Accounts ('x~mmince to conurdcr Ciov- 
crnmcnr7u reply to paragraphs j. 39 to 4.52 of thc~r  50th 
Hcport ('I'hird I.ok Sobha) in srt t,ir '1s they refer to the then 
Secwtury of rllc rkpanment of Iron and Stccl mri submir ~ t s  
r c p n  t o  I.ok Suhha within 2 1  Jays " 

2 .  The circumstances in which rhe impon licencc w;ls issued in 
favour of M/s. Rum Krishm Kulwant Rai without veril"\-inp whether a 
cmtroct with k3,S.L. existed, arc as tbllnws.- 

On 80th March, 1960, Mls. Ram Krishnn Kulwant KJI  sub- 
mined a propnsnl for e x p n  of ingots and slabs to be negotiated 
cmd settled by them with Hindustan Steel Ltd., and for import 
in exchrrnge of I,OW tnnnes of stainless steel sheets [copy of* 
firm's letter No. BAKTl;t5, dt, 10-3-60 is at h n c x u r c  I ) .  In 
reply to this letter, the firm was informed on 6-4-60 that Impjrt 
of stainless steel sheets to the extent of full value of expm 
earning cannot bc accepted. Impon ot' one t onnc of stirinless 
stnl sheets against expon of loo tonnes of ingots slabs may be 
allowad and far the balance they have to import other categories 
to be specified try Iron and Stccl Controller [Copy of' Iron and 
Steel Controller's lmer No. C/RKi(p)/&, Jt. 6-4-60 is at 
Annexurc 21 

On 8th April, 1y60 the firm agreed to this condition and 
r q w t e d  that they may be allowed to export 25,000 tonnes of 
ingots and slabs. 'hey  &'o requested in this lmer to favour 
than  with nmssary orders to enable them to negotiate this 
matter further with Hindustan Steel Ltd., [Copy of firm's 
letter No BT 25, dt . 8-4-601s at hnexure  31, 

On 5th iMay, I*, the proposal of thc firm to export 25,om 
tonnes of slabs, ingots and blooms, price, delivery and spe- 
cification of which is to be mutually agreed upon by the firm.. 
with Hindustan Steel Ltd., was approved and the price and 
specification of the materials to be imported in exchange were 



as', 1s 

a b  laid AWQ. 'This bottu gonctim a h  indudcd the W W ~  
cfousc that plopomis far p i m p o n  of s t e l  moy also be WI- 
sidcrcd, if satfsfmory imwable  Lracn af Credit for expttlp 
F ~ C C  ptduc-cd and 9uZtllblc Bank Guaranttea am finished. 
(Cnpy of Imn and S t e l  Cxwrtrdkr%i l c t t ~ r  No. c/RKK/(~z)/ 
60, dt. 5 - ~ - 6 0 ,  is at ANIcxum 4). 

(d) On Ma! 6,  r e ,  thc finn confirmed acceptanct of the t c rm~  
and canditiorrs of the b r t e r  sanctian dated 5-s-60 and t h ~  
also ~cquestcd that they may he pcnnimd to import s t e l  
hefcrrc export for which they would be prepad tn itnrish 
15 pcr cent Bank Gwrantcc. A copy of thh letter datcd 6th 
May, I* was forwarded to Hindustan Stccl Ltd., on 23rd 
May, uaking them whether an import licence m y  be 
issued t o  the firm prior to export ott' the Materials. (&pies 
of firms' lctter No. P'1':zs. dt. 6-5-60 and Iron nnd Steel 
Chntrollrr's letter No. C/RKK/(32)/60, dr. 23-5-60 are at An- 
nexuics t and 6.) 

('9) O n  r \ t  l unr, I*, the firm submitted ;I 13crfi~rrnance Bond for 
Hs I 5 . 1  5,000 vide their letter No. R'rl25, d t ,  1-6-60 (Chpy 
at Anncsurc 7). They dso submittcti 5 Import Licmce 
q-qdic.~tlons, with another letter of the sane date (Go y at 
~nneuurc 8). The ORccr c~~ncerncd ordercf on 
thc t~ppl~cutions for Import) L.icxncc " Please Check " 
and d c t r  " sizes to he indicated " upinst " drum sheeta." 
'I'hc o f i w  put up a draft letter, dmendiny thc 0. M. dr. 5-5-60 
i w  d v i h e d  by the otficcr, addresacif to the firm and copy 
trim t r l r~ i  t o  the Stccl Import Section indicating the detailed 
spcclfi~~~tion and price of the material to he impllrrtcd and also 
advls~rw t hc Steel Import Section to issue Import Licences. 
((:op! i ) f  I & SC'Y letter datcd 6-6-60 is ur Anncxurc g) 'I'he 
cndorwrnent to  the SIC: Section wos ilh fidlow~ :- * * * 

0 * * 
''(3) SI( Section, Iron and Steel (:ontrnl, Calcutta, alon with 5 

appllcations for issue of import Licence and 5 -If reasury 
(;hallans with the request to issue lmporc L i m c c  accor- 
cfinplj, validity period of the Import Liccncc will be in- 
dicated as 3 1-12-60. Rank Guarantee for 15 r cent of the 
I:OR value has .since been received from the fr rrn ." 

A copy ol thls lencr was also sent to Hindustan Steel Ltd. 
3. Refore lssulng this letter of 6th June, 1~60, with the advicc to the 

Steel Import S c a m  to issue Impon Liccncc it was ntcCsSi1t.y to verify 
that the finn had actually concluded a contract with Hindustan Steel Lfd., 
for thc export of the steel mterials to be exponcd against t h i ~  deal. 'Fhis 
was not done. 'The mistake was pointed out t o  Iron and Steel Controller 
by Hindustan Steel Ltd., on 25-10-60. (Copy of' letter No. SE/r&rq/ 
243x3, dt. 25-re60 from Hindustan Steel Ltd., is at Annexun! 
10). A copy of a note recorded on the file on 26th October, 1960 is  enclos- 
ed. (Copy of note dated 26-10-60 of the Dy. Iron and Stccl Conrrollcr and 
Note dated 26-10-60 of the I&SC are at Annexure I I). 

4. There is another note rccordt d in the Dy. Iron and Stcel Controkr's 
Oflia, a copy of which is placed ar Anncxurc 12. It purports to be a 



record d two dkwrions in whiih the then Secretary %an and Stn!) 
partidpad, &., 

(a) m 2-8 1-60 ot New Dclhi, and 

Har~eva, rhac u wmc difficulty in c \ 'db~t iC@ the i m p m  of this nore; 
the detc of tipaturr up- ttr have hccn oltcrcd and the sheet in the file 
rppan tts hc nac qum in w ~ e ~ ; ~ ' c .  

Thc di~cucrr~on (rn 13 r I .63 wh~ch has bcm referred to in the Public 
Alocountr C:c~mmitrcc's report (the ducus6nn PI Durn Durn airport) Waq 
fobwed by the d a lencr No (: RKK 32 63 of I q I 1 6 3  fron the thcn 
Iron and a t e l  Chntrollcr tn Chairman, Htndultan Steel Ltd.. with copy to  
rhc then Secretary (Iron and Stecl) with another copy to Shrl i3 N Bcv af 
HSL at Calcutta Prom the rccordc, evailahle, rt ir not clcnr in w h ~ t  terms 
the cmmisrirt~ on the part of &otrs rrl' Iron and S t n l  Cont rtrllcr's O.5ct 
w u  htrwght to the noticc of the then Sccrcwv I t  would vppcar from the 
norc Jt. 6 1 o . b  (Annexwe r r ) rccordd bv the then Iron ond 'itcci (:ontrol- 
Icr that it wu* his plan to submit B detnilcd report to the M~niutrv. Apart 
lrom the letter from the then frcm and Stcsl Ccmtrtrllcr to thc Chairmrn. 
Windus~an Stccl 1,td , of 14  1 r 50, of which J c.7pv was cndimcd to Secretilrv 
Iron and Steel), no dctrsilcd repon uplwors to have beerr mdde to  the 

hintwry i t  is ilprinrt thl\ hadryround thct I" prrJ 32 (iil rr prgc 39 ofrhi.i 
Ministry's Mcmorendum of 19th July, 19% ~t w,rs loaid. 

"A1 f ~ r  as duciphn trv tiction i* concxn:.i .tqdinst p:rcw\ rcrpmsiblc 
for the mistake in thc Iron and Stecl C: mrroller'li o:tic, Govxtl- 
mcnt feel ttrrt, in the crbwncc of 'mv sp::itic qu:rtlir? or cansul- 
t rtion thcrcon bv the Iron and Stc:l (3 wtrollcr, th.: t h x  Fsrctarv 
would have hod no reason not ro b:lil:vc or cxpec.1 thrt rhc mJttcr 
would be punrud in the normal rnrnncr by the officers concerned " 

5 A copy of note dated 15.1 I -60 recordcd by Chairman Hindus! ln 
Stccl Ltd., is already rcprcxiuccd in Govcmmcnt's earlier note to the Public 
Accounts Committee [para 32 (iv)]. Sub~equcntly a d 0. letter No.  173t :H 
bo, W e d  26.1 t .60 was wriacn b y  Chairmm, Hindustrn Stccl Ltd , to t e 
Iron end S t e l  Gmtroller. This lettcr has been rcproJuccd at p ~ p c  249-250 
of the 50th Report of P.A.C. The then Controller replied to this letter 
rri& d.o. letter No. CP RKK (32):'63, dt. 13.1.61 and which t w  been 
r e p d u c c d  at papcs 230-251 ot' the 50th R c p n  of the Public Accounts 
Commincc. 

6 Rcprding the remarks contained in th* P ,4C's 50th Report, 
conwning this case in so for as these relate to the t h m  Secretary (Iron and 
Stnl), Ciovcrnmcnt hove already given their views in p m  p(i i )  to para 
p(iv) ,  Government do not wish to add to these comments. Thcy &re to 
the views already expressed hy them. 



The Iron and Srml (.'ontrdlcr, 
33, Netaji Subhos Rood, 
Cilcuttu. 

Dau Sir, 

U'c are pleuscd to infarm you that u c  huvc reccivcd a very attruc-rive 
offer from our forclgn buyers for export 01 l n ~ o r a  and Slabs against import 
of Strainlcas Steel Sheets. U'c would trccordtnply rcqucst you to k pod 
enough to let us haw !wur upproval tor u Hwcr transoctiirn as under : 

x.  FOR EXPORT 
MATERfAt : lSGO'1 S & SLARS 
SPBCIFlCATION,QUAN-: To bt ncgotiotcd imd settlcd with thc 
TJTY AND PRICE Hindu~tan Steel I,td., 2,  Fairlic Plocc, 

t;i~lcutt;i or uith YOU. 
z. FOR IMPORT 

MATERIAL . S'I'AINIAISS h'I'IiE1, SHEETS 
SlZB& SPECIFICATION : AN p r  your rcquircmcnt8. 
QUANn'J'Y ' r.twm tons 
PRICE . Ah would be fixed by you 
We would in the circumstonccs requcst you to bc good enough to let 

us have your approval promptly to enable us t o  finirlise this contruct with 
ow foreign comsyumdcnts. 

'Ihnking you, 
Yours faithfully, 

RAM KRISHAN KCJLWAN'I' MI. 



IRON AND STEEL CONTROL, CALCUTTA 

MIS. Ram Krisbrur Kulwirnt Hai, 
33, Nctaji Subhwa Roud, 
Cplcutto. 

Dear Sin, 
SUB :- lmprr of sracnless sue1 sheas agaursr batter &is.  

I am drrcctcd to refer to y w r  h e r  No. BART125 dated 10.3.63 on 
rhc above subject o ld  to ray that it has been decided to pamit import of 
xtainb steel shccu only rgaht  export of ingots ~ n d  to the extent 
of r ton of ataideor steel sheets against aport of IOD tom of ingot#sLYhS. 
For the brlnnce of foreign exchange which will be earned by aport of ii 
tqpm/m!obs, you have to import other categories of steel ro be rpeuficd by 
this office. In case you are prcpurcd to import st~inlcss steel sheets on xhc 
hrrsia indic~rej above, you may kindly vubmit your dwailcLi propos~ls to 
this office at un early dote. 

I @ .  Iron & S tee1 Cartroller. 



RAM KKISHAN KULWANT RAI, CWLCUTTA 
Rtt' : 'BTj25 April 8, 1963 

'I"hc Imn and Steel Controller., 
j3,Netaii Suhhss Road. 
Chhutta. 

Ikar Sir, 

We beg to ecknowlecipc with thanks receipt of your letter No. C/RK/ 
( 32)160 dated 6th April, rg(ro in recrpm of the above. 

In this wmncaion we wt~uld request you to he pxxi enough 111 
rcfw to our Inter So RAR1'125 dated 10.3.1960auhmitring you our dctrtiled 
propo l  in this r m ~ .  Howewr, if Blooms urc not permirtcd in this 
proposal, we rcqumr, we may pleasc he pnmted 25000 tons of In$ots snd 
Slahs. 

We also c o n h n  our wccptencc of the proportion of the Stoinlcati 
.Stdl  as is fixed hy you. 

We would now request you to be good enough to favour us with the 
msary orders to crulble uq to nepotiutc this matter f'unhcr with the 
dustan Steel I.td 

'l'hunkinp vou, 

Yours faithfully, 
Sd.1- 

'RAM KRISHAN KULWAN?' RAT, 



ANNEXURB q 
MINISTRY OF S"I*F.EL, MINES ASD FL'EI. 

rDem.  OF STEEL'; 
Iron and Stecl Cmrmr" 

37. Scta i i  Subhas R I ~ ,  Calcutta-r - w 

No. C : , R K K , l > t ,  fro Ihtcd thc 5th Alsy. tp6a 
Mlr R m  Krtrhan );ulw,il:t I ~ I ,  
33, Netaii Subhas Roiid, ( :alcutta 
Ikar hn, 

hl3i --k.$pc!l 1 t l d h .  / V p l >  &!if'( I l l \  i P l  t \ d  /ld~;gt 01 l t l l p r  1 01 .Tft't'/ 
marmals . 

Your propwl t iw export of' Slnbs, Ingas & Hlrwms and import of 
Stccl in excl~impc thcrcof is spprrwrd by this nfficc suhjcct to the iollo\%hg 
terms und conditions :- 

-1-11.- -__1.-._.-.. .--" .-...- " ---.-111"".- - --,- 
<:acepor?. Size & Spec~ficntion Qul~ntit?. C:. S: I:. price 

in tons. * cffcctivcj - -.I - - - I- - - . _. - - - - - -  -I-- -- ._I- ------ 
I .  Sttzinlebs Strcl SIICCIS A151 3CJ 2 H  o r  150  2cC; 4437 50 Inclusive of 

21) 1;inish p e r  IJI' Packing 
2oG 9; 22 C; 22GE465 .!o charm 
I h l & 2  hl Fkr I4 '1. 

2. hunr Sheets - 1  3,Wx 36.5/8* 

I-} 

$176 .zo p c r A i , ' l '  
(Hot Rollcd) 

- - . 5 '16"  x 23.5,16" 
18G 

3. B.P. Shccts. I 8G sr68.20 ,, 
(Hot Rolled) a d i  $168.20 ,, 

yG $X~S.IO .. 
4. B.P. Sheers 28G $207.95 ,. 

(Cold Rolled) 
5 .  G.P. Sheets. 2qG $208. jo ,, 

26G S216.xo 

-- 28G &19.50 ,, 
The above prim arc .~pplicable for materials shipped during June-Aug.,. 

I*. For shipments made during the period Sept-Nevi, 1960 duction 



in price an the basis of price quoted in Metal Bulletin published in the 1st 
week of July, 1940 will be applicable. t: and F price of mcuials against item 
Xos. a b: 3 may bc r u i d  hy $ 5.30 pcr 5\,0' if shipment is mudc by 31.5.60, 

(..'I Espm (>I' Shhs, lngrrts und Hlcwms will normally h w c  to !~rx=cc*ctc 
import (7f steel in rwhanpc. I*ropuls fiw prc-impcm 01' steel muy also 
\K ~xmsiJcrcJ ifsdtl\lJLtory irrcv~r.uhle lcttcrs of Credit fiw c s p m  rrre pro- 
duced end suiiahlc Rank ( i u ~ r a n t ~ s  irrc furniahcJ. 

'i') It '  thc ~ i . ~ ! ~ i ~ i ) l . \  i c~ntrol l~d pricc ot'stcc.1 t i )  bc inlportcd is in cscess 
of rhs landed cost of' the sumc ;rt the Intiiiin I'urt pli~s your rcn~iilic~.;lticm as 
fixcd hy thc Iron & htecl (':ontroller in tcr m s  ot' l'ul4ic Notik~c KO. SC: (R)- 
10('9) '52 dntrd 22 .I c ?  , I \  i~mcnc!rd, thc Jift'crcncc betu.ccn ~ ta t i l to~y  tt-ntrcrllcd 
pricc and lundcA ~ o s r  pluu rcmunerution in rcspcct ot' such stccl will h a w  
to he paid by you  10 thc Iron & Stcel Eq~i~lisuticrr# 1;und. You may either 
pay such amount ~n cuhh or furnish a R m k  <iuurontcc in thc rcquircd pro- 
i'ormo for the a m ~ m r  hcfim (:u.stt\m (':lc;~rc~nc~ Pcrmit is i t l l o \ ~ ~ d  to he issued 
for thc steel impc1rrr.J hy you. 

( R )  'l'trc c u p r t  ot' Slabs, Ingors ,lnd i l lw~ii \  and import nt' ~ t c c l  in 
exctlanpc us rncnt~oncA ahovc will huve to he completed within 31.12.60. 

Sour ucccptmcc of the .rbuvc terms ur~d cordi t io~~s should hv ctl~nmuni- 
cared to this office within 7 days from the dim of'issuc tdthis Ic t t~r ,  lbiling 
which this ~lcc~ptmicc letter will trc trc:~tcd as c u m  llcd without 
any further reti.rcnc,c to you. 

)'ours fi~ithfully, 
Sd.1- 

s. t:. MUKWliHJBE, 
I)-y. Irm and Stet1 Controller. 

I .  S h r ~  B . S .  Her), Hindustan Stccl Ltc!., 2, t~uirlie I'lace, Calcutta. 
2. .Winistry of Steel, Mines & Fuel (Dcptt. ot Iron & Stccl) New 

Delhi. 
3. S.1.t:. Srct~on for issuc of Import Licence on application. 
4. Industries '13' Section fbr issuc o i  of 1Jxport Lincc on application 
5. P.&A. 0. 
6. Stainless Stml File No. C,66/60. . 

Sd.1- 
S. (2. ,MUKHEHJEE, 

Dy. Iron and Steel ConrroUcr. 



The Iron and Steel Controller, 
33, Neuji SubSlos b a d ,  

C.lam0. 
Dtrr Sir, 

Rc: Expart of Slabs, I s a d  Blooms in clxchanp of 
impo'~ o r" steel mcrtrrials. 

We beg to rcfcr ti! your ktwr No. C/RKKI@)I60 dr. 5.5.60 and a n  
plerrod to mnfirm u q t a n c c  of the terms and ccmditions mesrtiamd 
th#dn by you 

2 Wc shuli bc much obliged d you would k~nclly permit us to impon steel 
materials immediutcly before expon and we hereby undntrrkc to firrnish 
you IS:,, guarantee of the totul value of $21 .oo,ocm - We would request 
you to be good enough tcr kt US have the nccarsary permission for import 
of s t d  muterials ay ubwc. In case due to any variation in the total price 
payrbk by us to the Hindustan Steel Ltd,, the guarantee furnished by us 
l'olb short, we hereby undertake to give you the necessary additional guar- 
u n w  to cover the diffcrcncv. 

3. I n  a c h g e ,  ,we wcruld request you to kindly pennit us to inlport the 
materills as specified in the end& s t a t m a r t .  

Thanking you. 
Y w  faithfully, 

RAM KRISHAN KULWANT RAI 

Sd 1-Kulwant Rni 
Parrwr, 





A copy 411' letter St) B?' 243 dt. 6-3-fa rcceivd tmm .\I s. Kim 
Knrhm Kulwont Kai, CMcutta 1s cnclmcd i 

YOU are rcqucsmi to k t  thk offtcc know at an mrly ctutc if Impnn Lice- 
nQc may hc raaud in fuvour of the firm for a total due of $21 ,oo.ooo on 
accmnt of export of z o , w  tcms of slabs nnd 5,000 tons of Rlnuns ta .  t84 
pa tan ec indicated by thc firm in thcir above quotcd later prim tn thcir 
exporting the e b v e  materials. 



Rom Krishrur Kulwunt Rui 
33, Nctaji S u b b  Road, Calcutta-I. 

Jwrr r ,  I W ~ .  

We arc pleuscd to cticlt~w hucwith thc Puformuncc Bond for Rs, I 1 5,0001- 
being 15"" value of  IS,^ tuns Slabs and Blooms against & ubove 
contract for import of steel matcrids prior to export of Slabs end Blooms. 

Wc trust you will  find thc wmc in order 

St1 - Kulwant Hui 
Partner. 



Qur Wcf : H T q .  
The Im and Ntccl C;cmtrnllcr, 
g, Ntuji S u h b  Hood, 
Lnkum-r, 
Dear Sir, 

W'c would ucat ynu to  please rdcr t o  trur letter Ntl. H 1' 15 dutcci 
1st Junc fy6o wt "9, which wc have maknitted t o  ?nu the necswry Pcrfor- 
m c c  Wnd for Rs. 15.15,ooo - being IS",, vuluc ot' 2 5 . 0 0 ~ ~  tons at SQ 
jxr tun P O D 4  ageinst thc above eontracr 

U't arc enclosing our following Itnprt Licmir spplicdtion 
cuvcring thc fully value of $zt,w,000i- at' the ubovc hancr c . c r t l m  to- 
gether with the nocebrwy 'I'rceaury Chnllwu. 

(4) Impon 1,icncc olpplication No M T  25 IL 4- I 4-60 tbr 
C. R. Shcets z,r# tons (: I .  1:. value Hs 21,76,176 - Chdlan N ~ I .  808 
dt. 31 -5-60. 

( 5 )  Import l.iccncr applicntinn Xu. BT 25 IL 5-1-640 for t ,po  tons 
of H. H. Shccts tbr (:. 1. P.  veluc Rs, I 2,34352 - Chull~n No. Xoy 
dt. 31 -5-60. 

We ahall he mudl obliged if you \vould kindly favour u s  with the u h v c  
import licmcc; at an carly dutc. 

Yours faithfully, 
RAM KRISHAN KULU'ANT RAI 



1HOX & STEEL. C O h I O L ,  Ck4LC:U'I"l'A. 
No. C:RKK (32). 60 

MIS. Hrunkrishnn Kulwant Hii. 
33, Ncqi Subhas Road, 
Calcutta. 

Dear Sirs, 

I ;tm d i m &  to state that a t e g o q  size and s ~ i r r - ~ t i o n  quantity in 31 Ton and (3 & F price per Xlaric ton as indicatcct 
in dause (b) of para 2 of this d i c e  letter order So C R F K  132.60 dated 5-5-6c miiy bc substituted as under :- 

Cstegor?. Size & Spcification Qwnrit)- . & 1 .  Price 
in tons (effective j -- --7 

t - 1 3 4 



5 .  G. P. Sheets 24Ci 73 1 2 I 3 - 40 r including 
2 s  1000 
28G 1000 
3 G  200 - - -- - ----- - - - . --- -- - - ---l----l_ - -  ---- - !& 

Thc other terms and conditions as laid down in the letter order qumrd above remain u n a l t d .  
Yours hithfully, 
Sdl- 

S. : X i U U E E ,  
13. Ircm d s€d &hdlcc. 

Copy to (I) 1Ministry of Steel, Mine3 & Fuel (Deptt. of Iron & Steel) New Delhi. 
(2) Shri B. X. Bay, Hindustan Stad Ltd., 2, Fairlie Place, Calcutta. 
(3) S. I. C. Section Iron & Stal Control, Calcutta along with five applicstioos for issue of impon li-cr & five 

treasury challans with the request to issue IIL accordingly. Validity period of import licence to be indi-td 
as 31-12-60. Bank Guarantee for 15 per cent of total 1:. 0. 13. value has since k e n  rrccivcd from thc firm. 

Stainkss Steel file No. C/66,;60. 



+I. R. S. Rae 
W t t .  S d s  Manager (Exports), 
Ifinduston Steel I d . ,  
2, Fuirlie Place, (Llcutta-r. 

I haw to relPr to your lmer No. CjR);K[(32)/60 of' 7th October, 1960 
addressed to .It, ,. Ram Krishun kulwunt Rui (alcurtu, copy to US. 

In this connection I have to draw your attention to our letters N(w. SBI 
2 4 2 1 5 3  of 9th June, SE/z@/13817 of 20th June, 1960 and SE14 of 26th 
A-t, rytio from which it will hc observed that we have sold 5,000 K K l S  of 
slabs only to Mis. Ram Krishun Kulwant Kai, Calcuttu, oguinst their various 
~nquirin for Slabs and Blooms. 

This confim~, my phnnc conversation on ciutc. 

Yours sinccrel y, 

Shri S. C. hlukhcrjec, 
Dy. Iron & Stel  Controller, 
33, Netaji Subhas Road, 
~ C a f ~ u n i .  

Sd /- 
(H.H,S. HAO) 

1455 (aii) LS-3 



Shri loo of Hindust~n Ste l  nnq me up ycstadr). to smy thnt we hPvr 
ramcdoncd #mu burnde~ls  in f m w  of M#s. Rnm Krihn  Kulwmt Rat 

whichi they have nor fidiscd the ddc or ).rr Hc elso mted 
r r the firm has hmt p m i n g  than for findismg the mpn ude on the pi= 7s- 
that thty hove ntI(fOdy heen permitted to impor! the materials *n suhmiason of 
the requisite Bank Cjuaramcc. Issue of an Import Lirarc even tm a h i s -  
dorr of a Honk Ciuurantcc would n r ~  be in c& if the apm rtde hns not hcen 
firullircd by Hincimwr Stccl I therefore immediately I M * ~  up wr papers 
to HC if on) auch imgulerity has k e n  cnmmitrccl by us, 1 cxtrcmdy regret 
us p in t  out thut the rnatmmt mvdc by Shrr Hao 1s substnntiull~ ~mrrcct and 
thrt t h m  h u  tm o mthcrncriow lopaecm i w  pen In thls pnicdar  case. 
' 1 % ~  f0~1lw ol'thc cmc arc hricfly related ixlou . 
M/a Hrrm Krrwhun Kuiwant Kai auhm~ttcd cm a t h  Ai~rCh, I* tSl..h'o 

18) r hna pnjxml Cot cxpm of 2 5 . m  thns of Slabs, ingots and bl~mms and 
womcd ti) import rmly muinlm steel sheets PLLxurding to our p & M  
ftmuh, they wcre told that i m p n  of ~tainicw steel ah- would hc granted 
tmly to the cxtrnt of I ton fur cwry I oa tons of slaba and ingots cspcmcd 7hc 
!inn w.x'ccptnJ t h i ~  propma1 cvdc SI Srr 20 'I'hcrtupm letter indim - 
in$ the t m .  and ~mditions under which thew barter Jcvl ma! hc approved 
was bucd to than us wunl on 5th May. I* ,S1 X0.21: Onc of the con- 
cfiriaro indiatcrl in the lcttcr was that the delnwy , rfmjficor rm and price ot 
the matcriah to be cxpwtcrl will haw to be mutuaUy agreed uptm by the firm 
wirh Hinduavn Stcel Ltd On 6th May, 1y60 (S1 No.*) the firm wxpttti 
the t m  und ~mditions and quested us to rmfirm that thcp would bE per- 
mitted to impm mutcriala prior to export on submission of m Bank Guarm- 
tccr for ljla of the toull vuluc of goods to hc imported. 
u duarcc to Hindustan Steel (SI.No.25) askurp them We to l"-m irm rm that 
the cfipon side at'the barter deal has k n  furtllistd by them and otso whet her 
wr import liancc d c i  be kucd. Without finalking the cxpwt n h  d the 
Joll with Hindustan Stccl Ltd., the firm submitted a Brnk Guarantee for lsO,, 
dthc impn licaroc application tqcthcr with Treasury Chullm ( p g c  35 (a t  
ICE Unibrtunately we failed to m m t  these applicatians and the Bunk 
< i~mrantcc with the earlier c t x ~ ~ ~ p J c n c c  md S. 1. C. Smion was authori- 
acd to i m c  import licence to the firm oar the presumption thPr the e x p n  side 
of* dcti has bccn duly finaliscd by than. This was indeed a strious lapse 
on@x port of my assistant as 4 as my part. It a rs that thc firm has 
M y  impand some materials against these ; rnwn ~~ and 1 un che- 
dtiag up the ouwr pootiton sqaratcly. 

PP" 
Although we arc no doubt mponsibk fbr haviq failtd to cS#dr the firmq\ 

p p c d  for isauc of impon licenus with the wkvant p r c r v b  papers, the 
primvy rarpomibliy for this i rrity mua lie ar thc firm itsdf. It was 
muk quite dear in our icner of "R" gt hioy, xgbo in which thc terms abd condi- 
tiaas of the propod deal uoll laid h n  that they must fioPlisc tbe apon sdc 
of the CW with Hindatan Steel. Thcy should not haw, thcrrfclre, appiisdi 
far import ti- with Bmk Guuoncm Wore f b h i q  the aporr sidt  of the 
deal with Hindustan Srcel Ltd. Further the import k a x c  already issucd to* 



the* davtyindicmcstht rbeLlrrna haskmitrrutdasputcm~ndcon- 
dkhm#fanhinourkurrd~thMty, tg60.Tbcyarhbuldm huw,thrrr- 
forc, impwmt m y  maht r(D41LW thiu ticcnrr Wore findidrig the a p a r t  
ridn! ofthe dal with Hindumtan S#d Ltd. In the Bank Guamtce which the 

3 brr furniahcd they haw l t l y  given an undertaking to export matcrials 
we can easily hrlcit their Bank Gunnntcc for their hilure to expcirt the 

@al for whatcwr reascm1 there way be. WCt arc not hwnJ to rcquut 
Hhdusnur Stccl to supply the requisite exportin materid to them and it is f for than to pet thc cxptrahle materiais from rndustm Steel hy mutual 
ugrmncnt It' t hc! toil to do, we cwn even hl;lcklist the lirnl, 

I:mm the talk i had with Shri Rao i t  i s  quite clcur that Hinduaton 
Steel is not (ptnp 6uf)f~ly t5,ooo tons 01' S I U ~ N  to this party to enable 
them to fulfil thew mmmttmcnt against this particular barter deal. Wc 
haw therefore to tind ways and nicuns tu adjuqt the importv already 
made agatIlsr othcr r'orcign cxchuwc earning* of the firm. Unfi,rtunwtcly 
Shri Kulwant Hal 01 Shrl .4lallik of the firm who was handling this affair 
could not be cont~crcd. S h r ~  Kulwotr~t Wai IS cxpcc.tari, to Iw back in 
Calcutta tomorrow 1 hove, howevcr, told a rcprcucntutivc ot' the firm 
that they must .top all further tmycvts against this licence and thcp 
should subnt~t propmals for adjustment of thc tbrrign cxchur~~c which 
t h q  have already \pent on the imports m d c  against this licence. 1 urn 
also is\uing instructrons to S.1.C:. 10 stop i n s w  of ( : < T u .  to this firm 
against all their 1111porta licenccv until1 ~hc). huvc givcn r mmplac 
account of their pcnci~ng import l~ccnccu and fiovc suhmittcd acceptable 
proposals fur adjusnrcnt of' thc foreign cxchanpc qwnt by them an the 
Imports ngalnht thcw I ~cmcra .  I may a& thlrt rhe firm hus got u number 
of other barter dedv i lg also t m p r t  licenccs as un cstoblirhcd imprtcr  
agairrst which the fotcign excirange ?pent by them on the import of 
matcrials against rhts licence can bc djuutcd It'they do ao wc may let 
them off for t h ~ r  tlmc with a wvcm wurntnp As rcuards my harrer 
assistant and myself, we cxtrcmely regret that thls lopic hua tukcn plwc 
due to heavy rurh of' work and we beg to be condoned for this lupc ,  1 
(rha11 take immcdiotc ~ t C p  to emure that bud1 I a p c ~  do not occur again. 
At present I have hccn dealing with thne  barter cues  with the help of 
only one lower division clerk so as to avoid delays. In future I: shall 
have all t h e e  file3 sent up to me through the Supdr. and Scnion OfIicer 
so that there is  sufficient check cxercircd. 

Sd. (S. (:. hlUKHBHJEtJ), 

It  i s  most unfortunate that such a seriow lapse should b v c  taken 
place in the office. We must imrnediotely explore all avenues to nee that 
the &age is repaired. As Shri Kulwant R ~ J  ir arriving in Calcwta in a 
day or two, we &ould prevail upon him to surrender his other un-utiliscd 

lictt~cmi of the equivalent value. In the meantime, I find t b t  
M) has d r a y  tolshl other precrrutionary measures. 

Aftcr we get a clear picture, we may submit a Jetailcd report to the 
Ministry. 

Sd. (A. s. BAM), 
a6-10-60 



Thh matter was disused by the C~mrollcr with Secretary on 2nd 
Novanba , I+ at Xew Dclhi. Shri K. N. Sub- of Hindustan 
Steel was also pmmt .  Thc c~rcumstanccs undcr which the import liancc 
was i d  to hZ s Hnm Krishpn Kulwant Rai against 15"; BpVlk G u a ~ n t c e  
M i  they had finrmliscd the cxpon dad with Hindustan Stccl was exptrinad. 
Sormury felt that t h a r  was nu reslwn why Hindustan Stccl should not agr# 
to sell the requisite quantity of dabs required by the firm for earning the 
fbrcign c x c h g c  spent on the import of stccl. It was aiso explained to the 
ScLrct~ry that thc firm was willing to take slabs and ingots available in stodr 
ut Rourkclr innfrcctivc of the spccificaticwr orld analysis of this marial. As 
Howkcla had 1-c mocks of slabs and ingots which do not confinn m any 
(otmdard ~pccificoltion, Sarmvy fdt  that they should wdcorrtc thc pjmaI  
of chc firm to materials fmrn stock. He asked Shri Subbaraman to 
isrue immediate in.otructions to Hindustan Steel's Calcutta Officx to finnlise 
the barter d d  which was initiated hy thc Iron and Stwl Clmrnller as fiu 
bock us March, I*. .Saxwary also desired thar o suitable letter s h d d  
he uddrcssaLi to the Head Officc of Hindustan Stccl to give ncccssru?, instru- 
aions to thcir Calcutta Otticc for making all out etTm to scll the unwanted 
stock8 of slabs wd ingots ut Rourkcia on barter basis if cash sales ufm not 
possible. 

On 13th Ncwmtha, again this matter was mcmioncd by S a x t a q  
t o  Shri Srinrrgc=Ph, Chairman, Hindustan Steel and Chnuolla tila) c l i a c w d  
thc mattcr wirth Shri Shrinagmh in detail on the same day, 'fhe circums- 
tances lading to the sanction to the barter d d  by Iron & Stccl Control 
wd import af stcel materials by the finn was explained to Shri Srinagesh 
and he agreed to rake up the mntcu immcdiarcly on his return to head 
Quarters. fn cunl'innation of this discussion the lmtr to Shri Srinagcsh at 
SI. No. 79 ww issued with mpy to Secretary. 

Sd. (S. C. MURHERJEE) 
17.1 1.1- 



Noufurnobd by ~IJC lrm (Ucd Sled Ccmrdkr on tlrc cuss rdwrud lo in 
poro 4 .39  to J 52 of she 50th Rcprr of rhc P. A. C. 

(Third &A Subha) 
A chronolagicol account of the wrrcspandence, leading to Pam 4.39 

rhc issue of a barter simction on 5th May, 1960 and 5 Impon 
Licences an 7-6-1960 to Mls. Ramkrishan Kulwant Rai, is given 
below:-- 

(a) On 10th March, r g 6 0  M/s. Ramkrishan Kulwant Rui 
submined a pnqmal (Annexure I) for cxpon of ingots and slatw, 
LO be negotiated and \ettlcd by them with Hindustan Stccl Ltd., 
and for import in exchangc of I ,000 tonncs of stainless steel 
sheets. In reply to th~s  lettcr, thc firm was informed, on thc 
6th April, 1960 (Annexure 2), that import of'stninless stecl sheets 
to the extcnt of full valuc of cxptm earning could not he 
a ~ ~ c p t c d  that irnprt  of onc tonne of stu;nlcw stccrl shccts 
might Ix. ;illowed ag.ito\t export of r o o  tonncs of ingotsltlohs 
and that f i r  the halance, they were to import othcr catcporiczr to 
he sv i f iccc  by I rcrn ;mi Steel Contr~llcr.  
(h) On 8th ;lpril, I c h . ? ,  thc firm nprced (Amcxurc 3) t o  rhc 
afbrcwid cond~t~on and rcque-.tcd to lw allowcd to cxport 25,000 
tonncs of  ingots arbti l,la!rs. l'hcy rcqurmd Surthcr to thvour 
them with nccc\\:lfy ordm to enable them to ncgotiurc the 
matter further uVith H:r~ciuc:tan Stccl 1,rd. 
(c) On 5th ,$lay, !c,oo, the p r o p o d  of thc firm to c u p r t  25,000 
tonnes of slabs, Ingots und blooms, the price, dcl~vcry and 
specification of which wcrc to bc mutually agreed upon 
between the firm ard thc Hinriwtan Srccl Ltcl., was approvcd 
and the price and spcification of thc mntcrial\, to bc ~mponrd, 
in exchange were also ltlia down. 'This bancr sanction 
(Annexure 4) included tnler-alia the clauw that propoxals l'or pre- 
impon of steel mi g h ~  he considered if sathfactory irrcvcxa hle 
Letters of Credit f'or exports were produccd and suitable Bank 
Guarantees were furnished. 
(d 0 x 1  May 6,rW the firm confirmed acceproncc of the terms and 
o t' the barter sanction, dated 5th May, r 960, and thcy abo rcquemcd 
to be permitted to import stecl before export for which they 
would be prepared to furnish I 5 yo Bank Guarantee. A copy of 
this letter, dated 6th .May, r g 6 0  (Anncxure 5 )  waa forwarded 
(Anncxure 6) to Hindustan Steel Ltd., on 23rd May, I*, 
enquiring from them whether an import licence might bc issued 
to the finn prior to export of the materiaitr. 
t) On 1st June, 1960, the firm submitted a Bank Guarantee 

$3 r Rs. IS,IS,OOO and also submitted 5 import liccacc 
Wpbatiaqs. Copies of firm's l m e r  of I art Junc, 1960, forward- 



*?) S. I ,  C .  .%ticn, Iron and Slccl Cantrol. Chlcuito 
with 5 applications for issue sf import Lkcnce~ ud 
s Trrwury CWlmns with the r e q w  to issue Ijt. 
kmrdingly, Validity period the Imprt I. kmct will 
hc indicated m '31-12-60. Bank Guarantee for 159; of 
the f o.h valuc has since been rtceived from the firm". 

'Ihc draft was approved by the l)cpuiy Imn and Stcel 
C:ontrallcr, whcnrupon the letter wan imu4 accordingly, on the 
6th Junc, I+ A copy of thih lcttcr (Annexurc loj was alsa. 
ncnt to Hinduqtrrn Stccl I..td. 

Hcforc rsuu~np thc said let cr on thc 6th Junc, tydo 
(Anncxure 10). with thc a d v ~ c  to the S t d  Import Sectwn to 
issue I m p n  Licwc, it was numsary to verrfy that thc Hindus- 
tun Stwl Ltd., hud actually conclucicci a c ~ n t r w t  with chc 
finn for thc cxport of thc stccl muterials to hc cxprted against 
thirr deal. This was not done. As statcd before the Public 
A C C Q U ~ ~ S  Committee, thts was not done. inadt~crtently. This 
mistake camc ti) light on thc receipt of Hinduttan Stccl Ltd. 
lcttcr, dated 25-lo-19th (Anncxurc r I). It 19 cipywtcnt from 
that lcttcr that h2;s. Ramkrishan Kulwrint Rut h 4  not entered 
into uny contract with Hindustan Steel Ltd., for the fulfilment 
of thc barter deal mnctioncd on thc 5th ,May, I*). A copy of 
;I note. mordcci on the file on 26th October. I*, is at 
Annexurc l a .  

Para I .JZ I t  has already k c n  admittcd ilut thcrc was no regultlr or 
autornrrtic system in the iron and Steel ContmUcr's dice to 
check whether proimport liccrrces wcre i s s d  by mistake or 
note* In the situation. this mistake could be brought to light 
imly by Hindustan Steel Ltd., to whom copies of all comspon- 
dllnct were sent end who knew which of the export cxratrocts 
were p t  to be concluded by them. In focf it fame to light fmm 
their source; but it had hmme too late hy then. 



A copy of the note, rcoordcd by the Dy. Contmllcr an %th P m  4 -4 r  
October, r-, with the Iron and Steel Contmller's endorse- 
ment, thereon has olread k e n  funriqhed at Anncxure 12. 
It  will appear from i t  t I, at the Iron and Stccl Chatroller 
had approvad of the proposal to explore a11 pwibilitier of re- 
pairing the &ma#c causcd, and h d  interwoad to submit a dc 
tailed rcport in the mattcr to the .Ministry aPRer a clearer picture 
had cmqed. 

'The firm was umoacd and prcvailcd u p n  to give an un- 
dertaking to earn thc foreign exchange, cquivulcnt to the valuc 
of the matuuls impned,  by #porting nthcr penniaiblc items. 
A copy of the firm's letter dated the 29th Oct. r960 is ur 
hnncxure 13. 

From a cop?' 01' note, dated 1 7  r I fio (Annexurc 14) 
rcctrrded by the Ikputy Iron and Steel (:ontrolier, it appePrs 
that t he maner wlls discussed h y lron ond Steel Controller ut 
lk lh i  on the and Novcmbcr, with Secretory ,tiinistry of 
Iran and Steel. 

On being infimncd about the mistake, the Iron and Stccl l k u q * ~ ~  
Controller took immediate steps to repair the dumgc. The 
most urcgnt matter requiring his attention was the euminp 
ot foreign exchange by the firm to offset rhc foreign exchange 
spent on imports. 'I'hc Hindustun S w l  I,tJ, wcrc known to 
be havirg substirntiirl quantity of scmifinishcd weel, cithcr in 
,stock or from currmt praducrion, The Iron & Stccl Controller, 
therefore, thought that the Hindustan S tn l  Ltd. should not find 
my difflcultp in supplying the exportable materials to rhis firm at 
prices at which they had normally been exporting such matcrids 
against other hurter deals. 

T h e  Chairman, Hindurton Steel Ltd, was not right 
in thinking that offering the matcriolr for export by Humkri- 
shan Kuiwant hi agaimt this particular barter deal would rcsult 
in criticism because the imporb had already taken place. Whcn 
'6reign exchange had been spent on import agair,st o sancrhmed 
barter deal, there would not have been any criticism for Mering 



mrrcrhtrfbrarpaat. RQbcr,itrutbtonbrcaribktbbgahirb~ 
cxnsldkdomci.. t t v a n n l l l R l a o o m p l t s d t o e M ~  
exehlllgebyat~#rl:mdmy~nrlllbingaar onthe put of Hifi. 
dwtm Stc4 ta supply rnataiok for apat by tbc firm would 
hpOI tClUftQd in their inability to am the fm* a- 
w f r i  ir naw king criticirred. This view wm czprrsrd by t& 
lrea and Stal GmtraUcf in his later No. CP- (p 160, doted 2 the 13th January 1%1 (fCpmduced at page 150-asr o tht 50th 
Rcpn.). lf the firm had actually exported the msttrinls which 
of course, they haw not done eo far becau,e of some other dis- 
p t a  with Hindurtan Steel (which is. under arbitration} m a i n l y  
thc criticiun would have been much less. It is pertinent to point 
out in zhia connection that the Chairman, Hindustan S t a l  did 
not reply to the letter, dated the 13th January 1 y 5 r  from the 
Iron and Steel Controller, in which the latter had explained 
why supplying motcrialr for expan to Ramkrishan Kufwant Kai 
would not be criticked bec8u4e the price at which thc firm had 
ugrccd to export was quite attractive. If, C h m n ,  Hir.dus- 
tan Stccl had in mirid the objection about signing a? export con- 
tract aftcr i m p n  had becn nllnwed, hc would have replied to the 
Iron ufid Stccl (Amtrollcr's later and ~ u l d  h3\ c clarified 
the rcuwn for which be antiripatcd critickm ngurnst this deal. 

h r o  4 ' 4 4  'I'hc Iron nnd Stcel Contrcllcr did not takc any didplinary 
action ubout thc laps which kl  cured in this hehalf in thc 
d?kc prmumahly lxcauvc hc had acccptcd thr gtatcmcnt of the 
Ilcputy Iron and Stccl (:ontro!lcr wnccrncd t h a  thc miomkc 
lad occu~d inudvcrtcntly. 

From the note, &tcd 17-1 1-60 (Anncxure rd), rccordcd by 
thc l)cputy Iron and Stcel Contrdlcr ~nnccmed, i i  is indicated 
~hnr thc matter WPQ rcprtrd orally to thr Sccrctary to the 
Ninivtry by the Iran and. Stecl C:ontndler in the course of u 
discuusion with him ut IMhi on thc 2nd Novcrber, I*. 

A dctailcd mention about thc case made in the dcmi-official 
letter, doted the 14th November, I*, of the lron and Stcrl 
C~ntmllcr to the address of the Chairman, Hindustan Sreel Ltd. 
a copy of which was endorsed to the Sr~refary to the Ministry. 

Pua 4.46 No comments. 
Para 4'47 While issuing thc impon lica~ces, it should have been chcck- 

cd up whether or not the firm had actual1 entered into contract 
with Hindurtan Steel Ltd. for the cupply o I the materials to Iw 
exported in errchange. This was not done through hdvmence ,  
which has already bem admitted. 

The materials imported were mostly distributed to genuine 
consumers nominated by the Iron and Steel ControUer. The 
materials imported WUC- 

Drum shms 783 *om 
Black Plain sheets 3955- 
GalvanbedPloin~heeto ; 3459 mu 
Staidan S t d  Sbccts . 249- 



These mtrtirk am in short supply in thc country and were 
being rcgululy imported to meet lfre essential mquire.mcnts of 
tbe COUllag. 

hs ~aon as thc mistake discovrrcd, urgent steps wcrc 
Uhp% repair the damage and Hindustan Stcel I..td. wCrc per- 
suaded to supply the materials. But for the unfortunntc 
dirputc between the firm and Hindustan Stecl (which is now 
under arbitration) the cxpr t s  would have taken place and thc 
mccss~ry foreign exchange earned hy the firm to cover up the 
imparts. 

I t  may be added that mast of the barter eala wcrc for cxp r t  
of bulk quantities ar.d thc mounts involved were quite large. 

No comments. Para 4 48 
From the facts stated ohow it  will bc umplg indicatcci that Pan 4.49 

the serious implications of'this lapsc fully rcoliscd by all 
concerned and immcdi~tc steps wcrc takcn to repair thc 
damage caused. 

The Iron and Stccl Controller had taken up the matter at 
the highest level in order to undo whatcvcr dumape had hecn 
cnu-reri by the lapue. He did not tnke any di~ciplinary mion  
against those at fault. prcwmably Irc~tluuc he was sutisficd 
that the lapsc hnd occurrcd through in;~d\*cttancc. 

From note (hppcndix 14), rccorclcd t>j .  1 )y. Iron and Stecl I'rru 4 .50  
Controller cis well iiq from rhc tlcmi-ottic~nl Ictlcr, dutcd thc 
14th November, i 960, addressed t o  Shri S ~ ~ I I H ~ C S ~ I  (n copy of 
which was: cndorsccl to his secretar!. t o  I ~ C  ,\Iint\;try of' Iron 
and Steel) it will aprcilr that thc t l~c ts  rcrarcitng the lupacd 
were brought hg thc Iron a d  Steel (:ontrr,llcr to the notice 01' 
the Ministry, with i t  view to tnkir~l; stcjw tijr repairing thr 
damage caused thcrchy. Prcswmbly hccauw hr was satiufied 
that tho lapsed had occurrccl di~c lr., in;dvcrtuncc, he did no1 
consider it necessary t o  makc n fbrrnal rcprm to thc Ministry 
specifically for takmg discipliniiry action i~giiinst tllo\c at 
fault. 
No comments. Para 4.51 

The lap~ed did l e d  to serious consequences. It ,  howevcr, Para 4.52 
occurred through inadvenance. The scriousncw of' thc lapse 
would have been very much mitigated if '  the steel materials 
could be exported even subuequenr ly. Serious effarts wcrc 
made in that direction but the,e could not materialise duc to 
the dispute that arose bcrwcen the firm and Hindustan Stccl 
Ltd., over the supply of this muterial to be exported. It may be 
stated in this connection that this firm has not repudiated 
its respomibility to earn foreign exchange by cxpn. 

Ail dealings with thc firm have, howevcr. been banned 
by the Iron and Stcel Controller for a period of three years. 

(Sd .) 
(S. SAHAY) 

Iron and Scad Cmtrollcr. 



l % c  Iran and Steel Cmtr~licr, 
33, Nttoji Subhor Rcnd, 

Re : Barrer propod /or c x p r r  of ltylors and Slobs w i n s t  import 
qf Stamies~ S m l  Sheers. 

W c  ore pleocd to inform you that we have recciwd a very attractive 
offer from aur foreign buyers for export of Ingots and Slstrs apinst im- 
p n  of Stainlcm Steel Sheets. U't wouM ocmrdingly rcqucst you to he 
good cnnugh to Ict us huvc your approval fhr a Baner transaction as 
under : 

Spcij icat imt,  Qtrancify 4116 : To he negotiated and wt~ied wirh the 
price Hindwtan Steel Ltd., 2, Fairlie P k c ,  

Calcutta or with you. 

Martrial : STAlSLKSS STEEL SHEETS 
Sisc & S p e ~  !fic.atiorr : A9 per your requirements. 

Quan rtry : I .im ton\. 
Prirer : .4s \voulJ be fised by you. 

Vt'c tvoulil in the circurnstanzcs rcquesr you to be good enough to let 
us have your approval promptly to  enable us to finalisc this contract wirh 
our forcisn correspondents. 

Thanking you, 

Yours faithfully, 
Sd, - 

H . U I  KR1SH.W KL'LWAYT RAI 



To 
.Ujs Ram Krirhan Kulwant Rai. 
33, Nctaii Subhas Road, 
Colcuttr. 

Sirs : - lntprr  c$ sruin1es.t steel sl~rcrs a~ainst barrtr deals. 

I am directed to refer to your letter No, HAHTit5 dated 10-3-60 on 
the ahove subjm and to my that it has k e n  dcfidcd to permit import of 
stainless steel sheet\ only against export of ingots and slabs to the extmt 
of 1 ton of stainlew steel sheets against export of IW tons of ingotaldaba. 
For the balance of foreign exchange which will be earned by export of 
ingoa/slrbs, you have to import other categories of steel to bc wpcciAed 
by this &ce. In rase you irrc prepared to import a a i n l a  steel ahnts 
on the basis indicated above, you may kindly submit your detailed p r o p  
sals to this office at an early date. 

Yours faithfully, 
Sd I- 

(S. (:. MUKHEHJBE) 
I*. Iron & Steel Cmtrol1e.r 



Rcf :-BT/25 

ANNBXURE 3 

Ram I(rishan Kulwant Rai, O h t t a  

The Iron and Stccl Controller, 
33, Nctaji Subhas Road, 
Calcutta. 

D w  Sir, 
Re : Barter Proposal for export of Ingors and Shhs 'crgainsr i m p [  

of Stainlc~s Sled. 

We b q  to acknowledge with thanks receipt of your lcttcr S o .  
C/RK/(32)/6o dated 6th April, rg6o in respect of the above. 

In tlus connection wc would requcst you to he good enough 
to nfcr to our letter No. BART/2j dated 10-3-1960 submitting you wr 
dctailcd proposal in this rcspct. Hawcvcr, if Blooms arc not pmnittcd 
in this proposal, wc rcqucst, wc may pleusc bc grantcd 25,000 tons of 
Ingots ana Slahu. 

We also confirm our acccptancc of thc proportion of thc Stainless 
Steel as is fixed by you. 

We wouW now request you to be good enough . to favour us with 
the necessary ordcrs to enable us to negotiate this matter turthcr with 
the Hindustan Stccl Ltd. 

Thanking you, 

Yours faithfully, 

Sd/- 
RAM KRISHAN MULWANT RAI 



cMNIiX"URE 4 

MINISTRY OF STEEL, MINIIS AND FUEL 
(Dapn. OF STsn.) 

Iron and Stccl Control, 

33, h'craji Subhas Road, Culoutta-r . 
DmJ,  the $11) May, 1960 

.Mjs Ram Krislran Kulwant Rai, 
33, Netnji Subhas lioud. 
Calcutta. 
Dear Sirs, 

P1,:asc rcfcr t o  r!lr corrrspondcncc cndinl: with lcttcr No. B T / 2 5  
dritcd 8.4.60. 

Your proposal fur cuprt of Slabs, Ingots 9r Dlooms and impon of 
stecl in exchange thcrcof is approved by this office subject to the following 
terms and conditions :- 

(a) You will he pcrmirtcd to export ~ ~ , o ( K - I  tons of Shhs, Ingot end 
Blooms price, delivery und specifications of' which is to  bc mutually 
agreed upan by you with Hindustan Steel Ltd. ut thc tinlc of conclusion of 
the contract with them. 

(b) Again the I;. 0. B. value af Slabs, Inpot\ and Blooms you wilt 
have to import ace1 of the f'ollowing cate~oric\ and sizes at C. & P. 
Indian Port price per ton as indicated below :- 



The above prices arc applicable for material\ &ippc.J during Junr- 
August,try6o. For shipments mndc during the pcnod Sep-KO\, r* 
reduction in price on thc bas~s o f  prux quoted in A4ctal Hullct~n publrsh- 
4 in thc I r t  wcck of July, ly60 will he applicable. (: & 3:; pricc of 
mntcrhls ag,msr item NOR. 2 & j may bc r&d by $ 5 30 per .\I T if 
rrhipent is medc by 31 -5-60. 

(c) liupart of'Slohs,;Ingots and Blooms will normally hdve to preccdc 
import of steel in cxchangc. I'roposals for pre-impn of rreel may also 
he conqidercd if satisfnctory irrcvocahle letters of Credit fx crxpclrtc arc 
produced and suitable Hank Guaruntccs are furnished. 

Id) hlrrnufaoturing Aiill (krtificatc in proof ot' specification of 
imported stccl, where applicable must bc furnished along with the 
consignment o f  i m p n e d  stecl. 

(t) If the statutory controlled price of steel to be imported is in 
excess of the landed cost of the same at the Indian Part plus your re- 
muneration as f i x d  by the Iron & Stccl C:ontrollcr in terms of Public 
Notice No. SC:(B)-ro(y)!5t dated 22- 4-52 as amended, the difference 
betwem statutory cantrolled price and landed cost plus remuneration in 
respect of such steel will have to be paid by you to the Iron & Steel 
Bqualisotion Fund. You may either pay such amount in cash or furnish 
a Baak Gunrantct in the required pmfonna for the amount before Custom 
C3eoronce Permit is allowed to be issued for the steel imported by 
You* 

( f )  The stecl to be imported in exchange must be subject to d i b u -  
tion controt of the Iron & Steel Conuoller. 

(g) The export of Slabs, Ingots aad Blooms and import of steel in. 
exchange as mentioned above will, have to be completed within 
3 I- 12-60. 



Your scxtpancc of  the above terms and conditions should be corn- 
mwinaed to this officc within 7 &ys from the date of issue of this 
lener, firiling which this acccptanct lmcr wilt hc treated as canceUd 
w i t h  any further rcfcmce ro you. 

Yours faithfully, 
Sd. (S. C .  hiUKHERJEE) 

Dy. Irorr and Srcd C~ontrollar. 

Copy to : - 
I .  Shri B.N. I3cl y. Hintlustan Stccl I . t d  , 

2. Fairlie PI~cc,  ~:alcutta. 
2. Ministry of Stcci, Alines 8: 1:ucl :jl)cptt. of Iron d Srcel) SEW 

Delhi. 
3. S.I.C. Section iitr issue of' import I.iccncc on applicutiorr. 
J. Industries .11' Section far issuc t b f  liuport 1.iccncc on upplic.u[ion. 
5 .  P. & A.O. 
6. Stainless Stccl File No. (; 66,Cio. 

Sd. (s. (:. ,fltiKHtSHJlilS) 
Qv. Iron and Srcel Conrroll@r. 



Ref. BT/aj 
Thc Iron and Stccl G-intnAlcr, 
33. Nctaji Subhus Road. 
<:alcutta. 

ANA'EXL'RE 5 
Ram Krishan Kulwlat Rai, 

33, N w j i  Subhas Road, Cdcutta. 
Dated, May 6, 1960. 

Wc bcg to rcfer to your letter So. (: RKK1(32),'60 dt. 5-5-60 and 
are plcmed to confirm acccptancc of the terms irnd conditions mentioned 
thercin by you. 

In this connection, wc m y  furthcr submit as under : 

r .  Kindly notc that the :~pproximatc pricc of the csportable itcms 
comes as under : 

('a) Slabs : 20,000 tons ~ir $81-per .MIT l:.O.B.--$16,8o,ooo 

2. Wc shull be much obliged if you would kindly permit us to import 
stecl materials immediately before export and we hereby undertake to 
furnish you I 5 " o  guarantee of the total value of $zr,oo,oool-. We would 
tcqucst you to be good enough to let us have the necelrsary permission 
fiw import of stcel materials a: rtbove. In case due to any variation in 
thc total price payable by us to the Hindustan Steel Ltd., the guarantee 
furnished by us falls short, we hereby undertake to give you the necessary 
ariditiolial guarantee to cover the difference. 

3. In  cxchang:., we would requ:st yau to kind1.y p x m i t  us to import 
the materials ao s p ~ i f i d  in th: enclo ied statement. 

Thanking you. 
Yours faithfully, 

RAM KRISHAN KULWAW&II 
Sd;- Kulwant Rai 

Partner. 





A WpY of lcttet No. BTh5 dt. 6-5-60 received from M/s. 
Rlmlviabrn K u l m t  Rai, CJcuttr C adard. 

You ut mqumtad t o k t  thb d c c  know at an early date if" an 
Import Wacncc may be ilalrA in favour of the firm for a totnl value of 
8 ax,oom an rccaunt af export of a~,aoo tons of dabs ard 5,000 tons 
of BbKIrnr @ S &q per ton ot indicated by the firm in their above quotad 
lemr prior to thdr atporting the above materials. 

Yourr fair hfull , 
-s. C. MUWERJEE 

Dy. Iron and Steel Cantroller. 



We arc Icaed to e m h e  herewith the Performance &md for 
Rs. I r,~r.ooo,- bin I$; nhr of q,m tons Shbr and Bbomr again. 

and Bloornr. 
f the abwe contract, or m p r t  of a d  materials prior to cxprt of Slab 

We tnrrt you will find the mme in order. 
Thanking you. 

Youn fdthfully, 
RAM KRISHAN KULWANT RAI 

Sd/-Kulwant Rai 
Parma. 



We would rcquut you ro p k m  rdm to our 1- No. BTb5 dmd 

la June* 'e with which we haw nrbmitted to you the r . c u r u y  Pa-  
fdnunce nd for RR I~,I$,ooo/-  bdrg 15% value of 25,000 tons at $% 
per mn FOB qminst the abave contract. 

Wc arc cndaring our following Im,wn L ianr r  apfrjtat~on b\Win# 
thc hrll value of $ zr ,oo,oool- of the above barter cantrrrct !ogntKr with 
the mceraary Treawy Ch~k" t6 .  

( I )  Impon Licemc up liation No. BT/25/IL/I- 1.6.60 for 250 m r  
of Stainlea Srcc f Shcctr for C.I.F. valuc Rs. 16,6g,jg/-. 
Chdlan No. & o ~  dt. 3 1-5-60. 

(2) Irnpn Licence r~l ica t ion No. BT/z5/IL/2-1-hCio for 2192.5 
t o ~ o f D ~ m S h c c t s f o r C . 1 . F .  \due Rs r8,6q,s3r,l-. Chnll~n 
No. 806 dt. 31-5-60. 

(3) I m p n  Licence applicution No. BT/~s; I IL/~-I  +-6o for 2931'12 
tons of G.P. Shcetr for C.I.F. value Rs. 31~35,3261-. Challav 
No. 807 dt. 31-5-60. 

(4) Import Licence lication No. BT/~s/IL/J-I -6-60 for C R. 
Sheets zam tons ?Y.F. tduc RI. 11.)6,1,6/- C.  U.w NO. 808 
dt. 31-5-60. 

(5) I m p n  Licence applimtion No. B T / ~ ~ / I L / ~ - I  -6-60 for I ,500 
tons of H.R. Sheets for C.I.F. value Rs. 12,3&352/- Challan No. 
&rp dt. 31-5-60. 

We shall b: much obliged if you would kindly favour us wi*h the 
above import licences at an early date. 

Thanking you, 
Yours faithfirlly, 

RAM KRISHAN KULWANT RAI 
Sd/- K d w ~ n t  hai 

P a r a s .  



TO THE PRGSIDENT O F  INDIA 
Tbsough the Iron end S m l  Cmtrolkr, 
Oovemment of Wiu 
33, Netaji Subhas Rod,  C a - i .  

KNOW YB ALL MHN BY THESE PRESENTS THAT we, 
h u m .  RAM KRISHAN KULWANT RAI, a Partnership firm ttgis- 
tmd under the I n d m  Partnership act, rrnd carrying on business ut 3 
Nabji S u b h . ~  Road, Cdcuttv isreinafter rcfcrted to oa the O B U W  !i 
(which wnns shall unless excluded by or repugnant to the subject or contat  
include the partnms thtrcin for the timc being and their rcspectivc hcirs, 
cxecuton Rdministrmrs und assigns) AND The Punjt~b Nutionnl Bank Ltd,, 
a Bmking Company h wing its rcgiatcrcd otficc ut Plrrlitmcnr S tmt ,  New 
Delhi, and a branch office inrat a114 at 135, Cunnin~ S m t ,  Calcutta hcrc- 
inafter referred to us the Surety (which term shall unless cxcluded by or 
repugnant to thc subject or context includc Its succcmr or wigns) a n  
held and firmly bound unto to the PRESIDENT OF ENDIA hcrcinafkcr 
referred to ss the ~Govemment' (which term shell unlcss cxcluded by or 

ugnant to thc subject or mntext include his surxcssor or s u c ~ r a  in 
o % and/or assrgns) to p q  the sum of Rs, I 5 ,  I 5,0001- (Rupces Fiftml 
Iakhs fifteen thocrsmd) only for such will rrnd treaty to bc mode by the 
Obligor and the Surety bind ouraclvcs jointly urrd scverolly by thmc 
prrscnts : 

SIGNED, SEALED & DEWVBKED by the wid Obligor this thc 
sixth day of January 1y61 A.D. 

WHEREAS THE Govnnment that the Iron and Stcel ContrnUcr 
has agreed to enter into a Contract with the Obligor for import of Steel Mutc- 
rials on the uqdertoking of the Obligor to ex rt 25,000 tons of S l a b  & 
Blooms by Thirtieth June, 1g61 AND 1JrtP" EREAS the Obligor und the 
Surety hove at the direction of the Government has entered into the 
bond as above-written as u security for honouring thc undertaking of the 
Obligor to export 25,000 tons of Slabs & Bloom. NOW THE CONDI- 
TION of the above w r i m  bound is such that if the Obligor shall fail to 
w r e  foreign purch~sff for and arrange export out of India of 25,000 tons 
of Slabs and Blooms within 30th June, 1961 out of India, or ouch further 
timc aa the Govcmment mag agree to allow to the Obligor t h e  prcrcnts 
ahall m a i n  in full f o m  and virtue and otherwise the same shall, be void 
and no effect AND it is h m b y  agreed ond declared that the obligation of 
the Suietp under these prrralo shall not be imparcd in any way by I+OIO~ 
of timc or facilitia being albrved to the Obligator by Government witbout 
notice to the S w t y .  

IN WITNESS WHEReOF THE Panics of thew Pnrenu b e  
hcrcuntors their haads and r:& this the Sixth day of J a m ,  One 
thourand nine hundred and Sixtyone A.D. 



SZONBD & DELIVERED for md ocr Wf of the Pun jab National Bank 
Ud., the Surety above n d  by 





(1) wf. St&. Mina end Fuel (Dcpn. of Imn and Steel) 
New 

(3) S.  I. C. Smh Iron ud Steel Control, Calcutta rbrg with five . * Zor h e  of import lirccncc md five trentiy &sllans 
-aqua to im:c T/L accord:&. VJidity yakxiof 
itnpon licence to be india td a8 3:-12-60. Bank m f f t t c  
for 15'5; of total P. 0. B. \.due hu rkcc been rrcei\cd f i  
the firm 

(4) Industria 'B' Section 1 
) Iron & Steel Control. 

(5) P & A.  0. J 
(6) Stainless ?tee1 Ale No. C/66/60. 

(S. C. MUKHERJEE) 



H. R. S. RAO Hladunur Steel Ltd., 

ASSTT. SALES hLANAGER (EXPORTS) 

My dear Mukheriee, 

SUB : B P T I ~  export of SlrbJ/Itqots/Bloonrs UJ exchaqp to hrpurr of 
finished steel products. 

I haw to refer to your lmcr No. C/RKR ( 2) 60 of 7th October, 
rg6o addrard to MIS. Ram ICrishnn Kulwanr Rai, &cutta, copy to us. 

In this connection, I have to draw your uttctition to our letters Nos. 
SF, 24812153 of 9th June, SE/2qB 13817 of a a h  June, 1960 and SE/q of 26th 
August, 1960 from which it will be observed that wc have sold 5,000 tons 
ofslabs only to M / s  Ram Krishan Kulwunt Rai, C ~ l c u t t ~ ,  wgainst their 
various enquiries for Slabs and Blooms. 

This confirms my phone conversation on b t c .  

Yours ainccrely, 
Sd/- 
(H. H. S. Rao) 

Shri S. C. Mukherjet, 
Dy. Iron & Steel Controller, 
33, Natnji Subhas Road, 
CPrcuna 



ShriRaoof HbduunSteclrrngrmy up yeemlaytony t h a t k  
hove lllnctjonrd roaw! bane deals in fivour of M,'s Ran Ktirhan 
Kuhnnt ILi rlpiart nhich t h y  have not findml the ex* ljdc rs 
pot. He ds3 mtcd that the firm has been prcming them for Lnrlhbg 
the c q m  ride on the plea thet they have d rady  bcm permitted to 
imporr the nuttrials on ttlbmidon of the requirite Bank Guamtet. 
IIR# of an import licence even on submimion of a Bank Guarantee would 
not k in a r d a  if the export ride haa not been f inal id by Hindwan 
Stecf. I therefole iarmediutely looked up our papers ro see if a ~ y  such 
Inrgulrrity h a  been cammined by u I atremdy regret to point out 
that the uatcmcnt made by Shri Ru, u ~~bsta i th l ly  meet a d  that there 
ham b m  a rather scrims lap# on our part in this particular caw. The 
foctr of the carc are briefly related blow : 

MI8 Ram Krirhan Kulwmt Rai submitted on a h  March, 1960 
(31. No. 18 a hrta pro@ for export of 25,om tom of Slabs, ingm and 
blooms rn a wanted to import only stainleg aeel siectr According to 
our pracribed formu&, they were told that import of stainlean steel s'leetr 
would be granted m l y  to the extent of I ton for every roo tons of d.br 
and iaot8 cxported. The firm accepted this propol 11 vide SI. No. 20. 
Thereupon a later indicating the term and amditions under which 
their baner d d  may be a proved was imued to them as USA on 5th 
May, 1960 (SI. No. 21). 8 ne of the conditions indicsttd in the letter 
waa that the delivery, spcciticatim md price of the rnrterirlr to be 
exported will hove to bc mutually agreed upon by the firm with H h d w  
tan Steel Ltd. On 6th May, I- (SI. No. 24) the firm ncce$cd the 
terou and conditions and requesred us to cunfinn that they would be 
permitted toimport materials prior to export on crubrnissio~~ of a Bmk 
Guarantee for ~jl!, of the total value of goods to be irnponcd. We 
thaeu n made a reference to Hindustan Steel (Sl. No. 15)  Pdcing them 
to wx&n that the aport side of the barter d d  has bem finalired by 
them and dm whether an imprt liance could be hued. Without 
finrlidng the export side of the deal with Hindustan Steel Ltd., the firm 
wbmined a Bank Guarantee fix 15;; of the imprt  licence application 
togetha with Treasury ChaUon [page 35 (a)lc.] Unfortunately, we 
foikd to connect therc ap liations and the Bank Guaxnatee with the B eailicr wmpondence an S.I.C. Section was authorbed to isruz im- 
port l i c t n ~  ta the Fum M the presumption that the export side of the 
deal hn;s bbar d w  Anoliacd by th- This was indeed a &OW Lapic 
on the part of my awistant as well as on my part. It appcam that the 
Arm bar olrcody i m p o d  some materials agaiact thesc import licarces and 
I am chrrLing up the exact mition scparanlp. 

Alth- wc arr no doubt responsible for hwi faild to chtdr 
the fism'r p r o p 1  for iwut of impon lioczlacs with the % ant previous 
papas, the prim responsibility fbr thii irregulari must lie on the firm 9 It was m e qtWe dear in our letter of 5th 8 3y, 1960 in wWch the 
tams snd amditiom of the propod deal was laid down that they must 
hdisc  the atpart side of the deal with Hiodustm Steel. They rhoPld rrot 
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88 
have, thud=, applied fiw Lnpott licence with Bank Guorontoc befbrc 
b d i d i  the export side of the &al with Hindustan Steel Ltd. Funt#t 
tbe import. licaxe a- i d  to the Ann clearly indic~tes that the lice- 
act hlur bear issuccr PS per teama a d  coaditiona set farrh in our letter of 
5th May, I*. The should not haw, thedore, imported any material 
against thin k c ~ c e  bc$ore W i . i n g  the erpon side of h e  dcel with Hin- 
dustan Steel Ltd. In the Bank Quolwtcc which the firm haa furnished 
they have dearly given an undertakin~ to export materials and we can 
easily forfeit their Bank Guarantee for their Mure to expart the materi- 
als for whatever reustxur there may be. Wc an: not bound to rcqufst 
Hindustan Steel to supply the requisite ex rting matcriul to t h m  and it r' is for them to ct the mponabk materials rom Hindustan Stccl by mutuul 
agreement. l f  they fuil to do so, we can even blacklist the firm. 

From the taik 1 had with Shri Rao it is quite dear that Hindustm 
Steel is n d  going to supply 25,000 tons of slabs to this party to encrble them 
to M l  their commitment against this particular barter deal. We have 
thmfm to find ways and means to adjust the imports already mude against 
other forrign exchungc earnings of the firm. Unfortunately Shri Kulwpnt 
Rai or Shri Mallik of the Arm who was handling this affair could not 
be contacted. Shri Kulwant Rai is mpccrcd to be back in Chlcuttu 
tomorrow. I haw, however, told a representative of the firm that they 
must stop all funher imports against this liccn~v and they should submit 
proposals for adjustment of the foreign exchange which they huve ulreudy 
spent on the imports made against this licence. I am also issuing instruc 
tions to S.I.C. to stop issuc of C.C.Ps. to this firm againn all th:ir 
impon licences unti 1 they have given a complete account of their pending 
import linnces and havc submitted acceptable p rowah  for adjrrartnaent of 
the foreign exchange spent by them on the imports against thme liccncra. 
I may add that the firm haa got a number of other barter deals us a1.w im- 
port licences as an ati~bliahed importer against which the foreign cxchsnge 
spent b them on the import of meterials agair.st this licmcc can be adju- f sted. f they do so we may let them off for this time with o acvcre war- 
$6. A* regards my barter &llinant and myself, We e x ~ m t l y  rcgm that 
thra lapse has taken place dw: to heavy rush of work and we bog to ba con- 
doned for this lapm. I shall take immcdiatc stcp to maurc thut such 
lap- do not occur again. At prevent I havc k n  dealing with thac bar- 
ter cases with the help of only one Lower Division Clerk aa as to avoid 
delay& In future I shall havc all t h c ~  files sent up to mc through the 
Supdt. and Smion Otficcr so that there is &dent chcck exercised. 

sY (S. C .  UKHERJBE) 
26.10.60 

ConrroUcr. 
It is most unfortunate that such a seriouv lape should h v c  

ulrcn lace in the office. We must immediately explore all avenues to see 
tha t&& mage is repaired As Shri Kulwmt Rai is arriving in 
Gal .utta in a &y or two, we should prevail upon him to eurrender hi9 
other ua-utilhed import liceaces of the equivalent value. In the 
-tinre, I find that DC(M) hoe already taken other pruautioarry 
m+lgUTcs. 

After we get a clear picture, we may submit a detailed report to the 
Minimy. w 

(ILS. RAM)* *roao. 



RNH KRiSHAN KULWANT RAI, CALCUTl'A 

h r  Sir, 

Aptinn the ubovc lxvtcr Onkr, wc rcgm to find that the Hindu- 
nur Stccl Ltd., will not he vblc tu supply a+j,ooo tom of Slab and Bioamr 
y.kut which wc M e  already impncd the nee1 matetinla. In order to 
meet our obligation in cuaing the fordm clccburgt cquh&nt to the wlue 
of mrtchh imported, we hcrtby umknakc to cam the foreign cxdmngc 
b cxponing pll puarimiblc item like MPngarwae Om, Ferrous Scrap ctc. d; .urn you t b r  n will e m  t b  f* C- for t b  full due for 
which impm haw bsen mode 

Wc s h d l  submit you our detailed prqgrrnum rs to h w  w dull 
k rhk to camplctc the ecuniryl of the foreign cwchmgc, s h a d y .  

Yours fuithf'utly, 
Sd I -  

RAM KRISMN KULWANT RAI 



Thirmutcr was dhmr#od by the Contmller with .Scacmy on 
md November, at Ncw Dclhi. Shri K.N. Subbanunan of Hindwan 
Stccl also present The ci~vmstnnccs under which the import licmcc 
was issued to hiis. Ram Krishan Kulwont Rni against 15% Bank Ciuarmtcc 
befort they had finoliscd the export deal with Hindustan Steel was explained. 
Scctctary fek that them was no mnwr why Hindwt~n Steel ahould not 
epee to rell the rcquuitt quantity of dabs re u i d  by the firm far earning $ the fomgn exchanpc $pent ar the impart o f .  tccl. It was rfsa explained 
to the Scactary that the firm was willing to taklnp slrrbs end ingots avail- 
able in stock at Rourkcla irrcs ctive of thc hpccrficotion and analysis--of 
this material. As Kiwrkela hvSl~pc storks of' d n h  md ingots which 
do not conform to any stuncieni apecjficaticm, Scemery felt that they ahauld 
welcome the ~ r o p c ~ d  of the firm to occcpt matcr~rrls from stock. Hc 
asked Shri Subbaramen to JMUC immediutc inatructions to Nindustnn Steel's 
Glcutta Office to finlc~~.w the brtrter dcnl which w~ mitiatctl hy rhc Iron 
and Stcel <'bntrollcr 4s for back as hlnrch, I*. Secrctar) dso dcttirtd 
that a suitable Inter 5hould bc addrtshcd to thc H c d  Otftce (4' Hindumn 
Steel to g ~ v e  neccwrs inatiucticmr to their (;ali.uttii O f h c  lor muking 
all out effort tn sell thr unwanted sttrks of s l h s  and ingots. , ~ t  Houi k l r ~  on 
haner bask if cmh snlcs wcrc not possihlc 

On 13th November, w i n  this matter was mci:twned b y  Sccrctilr) 
to Shri Srinagcsh, (:hairnun, H i n d u .  Steel and irmntroller uloo dir- 
cuss& thcmatter with Shri Shrinagmh in detail on thc wme day. The 
circumstances lading to thc rurnclion to the hurter den1 by I run & Stccl 
Controller and import of steel mtcrials by thc firm was cxpluiticd to Shri 
S r h a p h  and hc agreed to take up the motttr immcdiatciy on his return 
to Headquarters In confirmation of this discussion the letter to Shri 
Srinagesh at 81. S o  79 was k u c d  with copy to Secretary. 

Sd. (S.C. MUKHERJRE) 
17-1 [ -I*  



Bxrrm j m m t k f i u r n i e l f w n r i c r k # l b p d u ~ S c r d I ' i , d ~ ~  
rha can rqmd to in peror 1.39 to I.JS cj  ~ r k  IPlcporr d P A C .  

f Third Id S Q b k )  

I 39 
It tr carma rba thew wa# no rudr -act autiag wrth rhc parry 

m tbe contraa in dispute with refmcc  to ttc sde of 25,- toms of 
Sbrk d'cc rqnrdiry wbkb mu mdt by the Irtm dr Steel Cmttdier 
to Quinnrn in his latter (d November I 4. 1960. 
4.40 

The potnt with relcrcafc to Hinduam Steel Limited in this 
parunph ir whtther Himtan Steel Limited hd r cuntrrct or not. 

Maw rcc answer tn PUP J 39. 

4 4.1 
It  ra cu:rccl thJ the lmn & Steel Chntn)llcr tad: up the m t t r  

with the Chrinnm, Hhdurun Stctl Limited, in Novanber. Lt960, vidc 
his abnfidmtiul 13.0, l a e r  No. CIHKKI(32)/6o dated Nov 14, 1960. This 
lcttcr i s  rlrcdy rvrilrble with Public Accounts Committee md has bc+n 
uord In their rcpn r1.m. I n t d  noting3 in rhis respect lcding to 

&airnun, Hiwids tmi  Stccl !.imitcd*s reply quoted arc being form& 
herewith (ANNEXURE} 

I k m  thc intcmnl noting8 we Iud applied it will appear that the 
IolCawhg arnsidmtions wort in the min 4 of the Monogemcnt : 

(a) The non-existence of a contract with Pam Krishan K u l w t  Kai. 
(b) Our own inability to supply materials. 
(c) Advantages of using the noterials ourselves, and 
(d) T h e  advantages of cmh solc. 

Some points with reference to t h a  issues are also awertd hy the 
note put up to thc Board of Hindustan Steel Ltd., on 30-8-1960. 
4 44 

No comment s. 



4 19 
Suhquent Icttcn rccc~ved fiw Iron d( Stcel CtultrolEer arc: p k d  

helow which spcok for themselves. 
I $0 

No commcnts 
1 .cr 

SO comment \ 
4 31 

S o  c c m c n  t n  Ccqiidmial 

I 'I'hc 1 ton md Stccl Controller h r  1s.uc4 ln thc la\[ so muny 
month9 o numbcr of letters to wioua partie autharihing brrtcr 
exjwn of ingots u n ~ l  slnhs. Out of thctc OIU bancr dm1 of Ilr. 35,000 
t a r  of ingar for Apeejoy CIlcwto MLI onc barter dcol fur 3$,0tm tom of 
dabs fm Amin CbnJ Payarc Lal, Cokutta, and another hortn &I for 
5 , ~  tons of slabs for hlarrs. Ram Krinhan Kulwant Hai m u d o l i d .  

I t  should tw mcntiobcd hcrc that t h ~ s  hertcr ded of 5,000 torur for 
Ram Krirhon Kulwant Roi h u  nothing to do with the case relsmd to by 
Mr. Barn here. The conclusion of thcsc deak by HSL with the= 
Parties w e n  dependent on the t tnw and cmrditionr for export which the 
parties were prepared to accept, spacifiatiom of thc muterials etc At 
the same time we had also deals with Mems. Mnnncsmurn for the export 
of xa,aoo tom of slabs and S&L Calcutta, for the a p o r t  of r o , m  tom d 
ingots both on ash  bash. The c ifficultim which Kourkcla encountend 
ia the fblfilment of these orders are well-lurawn namely, sborrase of iqot  
moulds, heavy rcjtctions, Lack of handling and loading capacity ctc. 

In the circumstances it wm decided to gow slow with the bookmg 
of AutMr orders whether for barter or for cash. When thin wsr daat 
Mawm. W i m  came to us several times insisting that a but& deal 
bar tbs export of ingotslshbs sanctioned by the Iron & Stcel -01 
08&x &auld be put through. We had great difBcrrltie8 in telling tbcm 
thot we could not agra to that. D(F) is aware of the b-. 
0 t h  panics also took up the matter with the Calcutta Sales 0!3ce but 



In the circurnrturca in t& nomrt obune the* is M cipa for tn to 
8-t r barter d d  at this stage for 25,000 toas of rlrtwr i- for 
Mcrm. Run Krisbn Kulwslnt Rai. 

Mr. Bxm'r mtement that the Im md Sml Control did not cheek 
up the podtion a d  m imp3  licence was iewcd to che firm, is cxt -ern-ly 
rcriauc. It i s  8 $ w e  mni4on m the part d thc Steel Cant,al. The 
point, the,-do.c, I w o ~ l d  like to mphasise ~t that a rirwtrrrn hacr been 
cmited whc.+lry there is no proviqian for cxpo-t rgalna import , prr- 
m d l y  due to the negligence of the Iron and Steel Cnntml 0 prnisrrinn 

Mr. Brm hati rho stated t h ~ t  hc not awuv of tbc mans of 
imbd ty  d H S L  to supply the reouiqite qurntitim of slab* ingot? to this 

y, Thici i c  very *u p-hing aincc Mr. Bam hq bccn ptvent r t  a11 the 
hi*? C~nmhtee m d a p  wbac tbe mpreaentotivet of Rmrkcla bavc E" 

mpcatedly polmd out the v ~ r i m t  teething tro..b'eq the P aject ho\ hijd 
lo go thtou:3h r c mzntioacd abnvc. Even today Rou -kcla hat nm cam- 
placJ the o.dcra for in$@* on account of S tewur cr rnd Lloyd* 

The accumulotim of Ia-ge qumtitic* of sltihs and inporlr ut Rartrkcla 
rrr pinuipdly the rtrult of aver-tollme und hwwy rcject;ons agoinn the 
Monncmurn und S & L. 0-cicrs. ' n ; s  is r srturtion, therefore, t h t  h a g  
uircn rtcenily und wit* not in the pktu .c H hen thc S te l  Control gsvr 
the inywm liccncc to Mcwn. Ram Krishan Kulwrnt Rai withnut am- 
suiting HSL. 

M*, h m ' s  statement t b t  the firm has confirmed that they wuM 
be willi to a m p t  ~ h h s  ipotlr (irrcspactive of qu8liry and rslly%is in 
.to* ntnkOU*d8) is not cor~Cct. ?be pan). hs rwrl rt8tCd that L H'3L i3  in p ~ i t i o n  to &r slabs and lgnotq apart from I ir sttnd8rd 

i lk t ion wh'ch they an willing to errport. They have to clearly 
o wrf) that they are prepared to take o f f p d t  ignoto slab lying in 
stock. Thy may do m but they have nnt done this ya. 



.A< rcgurds ingtbty in st(&, most t11' ~ I ~ L , X C  arc ,  $ \ I t  i..~dy c ,u~mit t  cd 
11, Amin ChanJ P.!yii;c Lul against the pure borlct. inlporr 01' \ t r i p  fiw 
thc p i p  plant which HS1. i \  purein# tllrr~ttgh on i t ,  \it\ n t'ttlcss I I I C  
Ivnnaqc of' s t r i p  1 reduced, wc sunnot p w i l d y  d!'w inpoir 10 
Rulwmnt Kui. 'rhcrc I, ,I t'urther ~urnplic~tir~rr i l l  r!wr 1tW.1 it\clf' I ,  wrr 
curt 01' it< gtrwk fipurc. 

, id  - s l , ' l lR; \~ \ \~ \~I ; \ , \ \  
I O  I I rvec.) 

1)  1.. 
I)iwuv.ed \\ 1111 1h 1 I t 1 . i ~  qwke~ i  1 0  t:c T\\ t i c  t t ~ l l  m~l 

111.; cornnicntg through . \ t r  HKS Hilt, uho w ~ l l  Lw I w c  or1 ~ 3 r d  on 1114 

behalf A \ - .  Iicr!. I \  uri.~hIc to urtcnd H1W Illt-ctln): Iur 21rd d ~ l c  t t )  
pcrri~nnl Jltticulrlc\ \ \ !  HIIO $ \ i l l  i1ttcr.d. 



Copy nf D.0, lctrcr No. SFXi16S '(56347, dated 6.8.1966, h r n  Skui 
T. Swaminathn, SocrctP Minirtry of I m  and Steel, to Shri S. 
Bhaathdingarn. ~ e c t ~ ~ r y ~ r t m o l t  of FrommC Amin. Ministry 
of F inam 

I r e d  you rcrcwlth copy of a lcttcr which 1 hnvc ruct recetved fmnl 
thc l ~ k  Sobha Secrnoriat 

a.  K~ndly let me know In duecnunc, trhcrhcryou ~ruuldwlsh 11, 

vuhmit any memorandum to the Put-l~c Amunta Committee I f  you dr* 
and require any f*cilitim by wev o f  papm ctc rn rcfrhh your mcmor!, 
pitrtc let mc knnn 

1 h w c  lurt reclved your 1) 0 So S i ; ( : Y ,  I&S 66-347 of 6th A 
1yCi6 with whkh you havc cndoscd ~wjpy crt ir lcttcr rwclvcd hy you mm 
thc IA* Subha Sccrctariut 

'P"' 
I notrcc from pn~cccl~np* ~n l';rrl~.imcnl thd! (ioverrrment havc 

r rrrnu~nittkl to the P A C  their c o n m e n t ~  on thc t i u t r h  chapter nf thc 
1;iiiicth P A  C: Hcptm which prcwmahly ~ncludc* Scct~ons cialing with 
thc ohscrvtitionc ohwt mc and that (XU;'* mmmcnl. have a1w mme 
Ircfort P.A ( :  I \~ouM he erotcful to hove topic\ uf both in anier 
cncrhlc me lo mclkc up my lnirrd r'n thc quc5tlon p s c d  in thc lcttcr fiom 
the I.& % r l W  Swrctariuc 

p I 1 C lcltrr So Slit: IbS M - 3 4 9 ,  dated 6.8 I*, frwn Shri 
'1'. Swaminuthan, Sewtar_r. Alinistry ot' Iron & hretl. to Shri S 
Hhoothalingam. Sccrctury. Ikpartrnent o f  Fmmmic M a i m ,  .Ministry 
of 1:inancc 

Kindly refer tc l  you1 1 3 . 0  icttcr So. S S U  IS& 66 of 6 August, 
1966, rcgrrding the cwmmunkatian rtitived hp m e  from the b k  Sahha 
Secretariat. 

1 cnclovc e mpy ol'rrmmcnts of Ciovernment rn the Almrrtry of 
lran & S t a l  and of thc Comptralkr and Auditor Gtntml of Indh which 
havc been sent to the Public Acawnts Cwrunittcc. 



r To twpcn w ~ h .  1 should 11kc tn cx rcscs my thankn to the 
Chairman of thc illhlic Accountt Cnmmittr  For indicating tbat I m u d  
place hefore the c:ommittcc a mcmornndum. if 1 wished to, in thir con- 
nection .\\y thank\ arc all the more sincc I am awarc that the Commit- 
tee usually priwccds on thc hasir cf audit paragraphs pnwidcd by the 
Camptmlkr and Auditnr General and has discuaiona at  its 8ittiq.t with 
r he Sccrctnry pw rmporc. as the authoriacd rcprtacntative of the cancernod 
.\histry--und 1101 ihc o f i c r  who at thc time of cwcurrcnce of the trans- 
action In quc\t , o n  functioned 8.; Secrctary-who ex lains the v i m  point 
of Government in rcspm of thr matter concerned. '$at the P.A.C. matic 
In 11% I:~hicth Krlrort   para^ I 39 to 4 52) ccrtuin observations about m 
went that took p l x e  when I wars Swrctory of  that I h p r t m c n t  and that 
thetc werc bawd on thc vtcws offcred not hy mc hut my rucccanor in 
office wil\ somctli:nc the1 I hm1 rcg~rdeii uu q u ~ t c  in thc normal m ~ c .  
I say thi* to i n d ~ c a c  my full recognition that it 1s the kinlncc of thc 
Chairmen of the Putrl~c Accoiint~ (:ammittcc (rather thnn any nccmaity) 
that has lcci to your quc*tion whether I want to p!ucc any inannrnndum 
hefore the ( h m m ~ t l r c  

3 In thc plcwnt cure, the IJubllc Accountu (lommittrc h i14  drawn 
certain conclr~mm\ which arc cmtwdicd In para* 4 39 to 4 52 of it9 
1;lfiicth H c r c ~ r ~  , 1 1 1 ~ 1  thc Ciovemmcnt has srlrcady offered i t q  commmtn 
theimn In per4 12  of tts Mcmmndum t o  the I'.A.(:. doled 19th Jul), rgC6. 
1 abo note from thc enclosure to your letter ( i .  c. the letter from rhc 
1.ok 9ahha Sec.rcr.~r 1.1, No. tlx,W-(rh-P.A.C. dated 6th Auguut. I@) that 
the Lok Sahhri h.1 dirwtcd the C:ommirtcc to ccmdder Cbvernmentl% 
reply in 40 far ill. 11 concern% the rhcn Secretary of the 1)cpartmcnt of 
Iran & Steel. 41ncc 11 in  at this stuge that the Chairman of the P.A.C. has 
asked you to cnquirc from mc whether I dcrire to submit any mcmonn- 
durn in thh connection, it is logical and appropriate that any comment* I 
may submit *hould he with rcfffencc to Govcmment'a reply. 

4. I haw, therefore. carefully read thc w t c n t s  tsf poregraph 32 of 
the Governmcnt'~ whmisuion to the Pu5l1c. Acmuntq Cnmmittccdrred 
rgth July, 1966 where Crovcrnment has dealt with the obrewst,ona in tbc. 
P,A.C'.r Fiftieth K e p r t  relating to my ro!c a* thc thcn Secretary, D-fl- 
m m t  of Imn tlt Stccl. 

5 .  These obtervatronar would seem to fall Into thrcc piinn. Flrst : 
t h u ,  w h  the mistake (of issuing a prc-import licence to a party 
without vetifi~ation, as was required, abut the existence of 8 Brm cxporr 
Contract with HSI, or a foreign buyer) was brought 10 my notice, 1 



y. 1 would, ht~wc\~t r ,  like to make onc other ~ ~ b l l l l ~ ~ l ~ ~ 1 1  fur cu8k1- 
duration. I note that pura 3 1  of thc Govenrmcnt8* reply inrliatm that 
Ciwanmcnt mtemplrrtc the oylumtrncnt of u Committee 1 0  enquirr 
into certain othcr ohscrvatiurrs cxmtuind in thc 1;iftieth i.trport. That 
the oh-xrvationu relating to nte have not hcrn included rn the j x m k v  of 
the propwed C~n~mittcr. u ~ d  that Cknwnrncnt ha\ eq~resscd finitiw 
ooncluqionr on the ohsewations dating to nrc in t h ~ t  Hcprt &re insttcrb 
that should normally be, ruzd are, of gratification to me. Howvcr, 
the developments t h t  have taken plxc rincc tlw submission ot' 
Go~*c.rmment\ reply on 19th July, I 966 leal{ me tcs wsptutfully q u e s t  
hvcmment that. in faimcss to me. the P.A.C's observations relating to 
mt (in prmz 4'39 to 4.52 of thc Fiiiicth Reprt) shou!d also be placed 
kfo*  the proposad Committee t'cr its enquiry. i have no Qubt in 

mind that such a Committee. acting on appropriate cvidcwe, will 
aRty sumin Gavcmmcnr's concluuinns and will establish that ary action 
I rodt in this regas IS the thm S m t a r y  was bow fidc and in rhc 
WLlc interror. 



ro. l hrvc not- to dd, in the prtscrrt amtar, rrll r sspnn 
mczllo ndum for nrbmisrim to the PAC. I tvdd  hornm oorWtjt 
for ywr arnsidcratim hit, if Oowmmat agm, thb letter mry k 
p- bcforc thc P.A.C. 

w- 
S. BHOOTHALINGAM 

Shri T. Fw.~min.ithun. 
Secretary, 
Xlinistry of' Imn Sr Ftccl. 
Udyog Rhaan, 
Xcw 13cihi 




